IN THE CENTRA# ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD,

M.A.No.331/98 in 0.A.1314/97,

- GE s S an o an e M I S» e AR A

Date of Order: BRpril 30,1998.

Between:

R.Nagarjuna Kumar. .o Applicant.

. 5l
P

And

1.The Secretary, The Indian Council
for Agricultural Research, Krishi
Anusandhan Bhavan, Pusa, New Delhi- 1,

2.The Secretary, Agricultural Scientists
Research Board, Krishi Anusandhan Bhavan,
-Pusa, New Delhi - 110 001. Respondents.

Counsel for the applicant: Mrs. A. Anasuya
Dr, €.S.5ubba Rao.

Counsel for the recspondents: sri v.Bhimanna.

CORANM s

Hon'ble Sri R. Rangarajan,Member (A)

Hon'ble Sri «..” .. . : B.S. Jai Parameshwar,Member (J) P

ORDER :

(per Hon'ble Sri R.Rangarajan,Member(a)

Heard Pr. C.S.Subba Rac for Mrs. A.Anasuya for the

applicant and sri V.Bhimanna for the respondents.
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The O.A., Was admitted on 3-10-1997 and the
respondents were directed to file thelr reply in
six Weeks' time and to be ensured that no extension
of time 1s sought. Inspite of more than six months'®
time h§2elapsed, the respondents failed to file
their reply. .in view of the c¢ircumstances, we are

left with no other alternative except to grant the

prayer in the M.A,, as prayed for.

The counsel for the applicapt subnits that
out of 30 vacancles notified for the posts of Agri-.
cultural Scientists for which the applicant appeared
for the selection, only 15 vacanciles have been filled
up and another notification has also been issued for
recruitment to the said posts;he apprehends that
in case all posts are filled up even though the appli-
cant succeeds in this O.A., he may not get the posting
due to the paudity of the posts.. He prays to

keep one post vacgnt till the disposal of the 0.A.

In the circumstances the féllowing direction

is given:

The 0.A., has to be disposed of earlier;

List this 0.A., for orders on 23rd June,1998.
Agricultural

T111 255@ June, 1998, one post of/Sclentist

in the Computer wing for which the applicant

had applied shall be kept vacant.

List the 0.A., for orders on 23td June, 1998.

/W

S<UA PARAMESHWAR, R.RANGARAJAN,

%WJ) Member (A) %ﬂ 41\‘ '
S-St

Date: 30-4=1998, ‘:ﬁT:) P 3

Dictated in open Court.




MA, 331/98 in 0A,1314/97

Capy tu:;

1« The Secretary, The Indian Council for ﬁgrlcultural Research,
Krishi Apusandhan Bhavan, Pusa, New Delhi

2 The Secretary, Agricultural Scientists Reaearch Board, Krlshl
Anusandhan Bhavan, Pusa, Heu Dslhi.

3. One copy to Mry A}Anasuya; Advocate, CQT?, Hyd .
; One copy to M£: V.Bhimenna, Addl,CGSC., CAT., Hydy
5. One copy to D.R.(A), CAT., Hyd. |

6. One duplicate copy?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD
BENCH, HYDERABAD

0.A.NO.: 1314 OF 1997
BETWEEN |
R. NAGARJUNA KUMAR : APPLICANT
AND
SECRETARY, ICAR,
NEW DELHI AND

SECRETARY, ASRB, :
NEW DELHI : RESPONDENTS

REPLY STATEMENT FILED ON BEHALF OF THE RESPONDENTS

I, K.K. BAJPAI S/o Late Dr. O.S. Bajpai, Aged about 47 years, Occupation : Secretary,
ASRB, New Delhi, resident of New Delhi, do hereby solemnly affirm and state as follows:

I am the Respondent No: 2 herein and hence, I am well acquainted with the facts of the case.
I am filing this reply statement on behalf of all the Respondents. The material averments in the O.A.
are denied. save those that are expressly admitted therein. The applicant is put to strict proof of ail
such averments except those that are specifically admitted hereunder.

It is submitted that the apphcant appeared for the Agncultural Research Service/NET/SRF
Examination, 1996 held in the year, 1996. The written test in the Examination consists of three
papers i.e. (i) General Knowledge (ii) Professional Paper - I and Professional Paper - 1 [

/
P If
RESPONDEi? |

K. K. BAJPAL
Sy
April u'?‘r'!"‘ Soon v lerT B‘nard
E\.F woa Faa elald PRI IO |
Ficw aodbi = 1ol U2
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canymg the maximum marks of 200 each. Those who get 45% marks in Professional paper - I and
Professtonal paper - II together are eligible to be called for Viva-Voce carrying marks of 100. As per
the criteria fixed by Board for becoming eligible for appointment in order of merit, one had to secure
45% marks out of total 700 marks. The marks obtained by the candidate are as under:

General Knowledge 84 outof 200

1.

2. Professional. Paper -1 132  outof 200

3. Professional paper - II 63  outof 200

4. Viva - Voce 20 outof 100
Grant Total 299 700

Since the applicant did not come in merit as per this criteria, he was not recommended in final
result and hence there is no question of his selection. This criteria was uniformally followed in all
cases except for SC/ST candidates in whose cases it was relaxable to total 35% marks.

It is submitted that medical examination and verifeation of amtecedents by police aie
conducted in the intervening period in respect of all the candidates called for Viva-Voce to avoid
delay in issue of offer of appointment to selected candidates. This practice is followed in the Civil
Service Examination by UPSC also irrespective of whether the candidate is finally selected or not.
This is also made clear in the letter directing the candidates to undergo medical examination.

It is submitted that the Viva-Vace took place on 6.6.97. The Vive-Voce is mandatory and

the marks obtained therein form part of the overall aggregate for preparing merit list. Thus, the
marks of all the three papers and Viva-Voce arc taken into account for preparing final results.

"37’??62,95\/):’-

RESPONDENT
K. K. BAJPAI
“ Coorps 1
Pk MU N
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However, the applicant has not come in the merit for final selection. Since he has not met the
qualifying criteria, there is no question ‘of inclusion of his name in the select list.

-Re\garding the averments of the applicant about bias, positive or negative influence, malice
and perfunctory assessment of candidates in Viva-Voce, it is submitted that the same are not cotrect
and hence denied. As the ARS examination is a competitive examination, the candidates are required
to come in the merit as per the criteria fixed by the Agricultural Scientists Recruitment Board.
However, as already stated in the preceding paras, the applicant has not come in the merit for
selection and therefore his name could not be included in the select list. There is no question of any
bias or malafide as criteria was uniformally applied to all as explained carlier.

For the reasons stated above, it is submitted that the applibant has not made out any casg
cither on facts or in law and there is no merit in the O.A. It is, therefore, prayed vide this
Honourable Tribunal be pleased to dismiss the same with costs and pass such further order or orde:
as this Honourable Tribual may deem fit and proper in the circumstances of the case.

- Do

ATTESTOR. | | | A . RESPONDENT
' K. K. BATPAT
T o Ty
AgricaetJ Sivp e Lee v Board
Krior. £onn £ ol DI, L A

Foiw deoalie = 230 002

VERIFICATION

I, K.X. Bajpai, do hereby solemnly affirm and state that the contents of the above repty
statement are true and correct to the best of my knowledge, belief and information and, hence,
verified the same at Hyderabad on this the FOwrtandeay of H 0»3/ 1998.

- M\%

RESPONDENT

ATTESTOR

K. K. BAJPAI

Bal w0y 2P onng seltire me reud v
sirinee o the Jeponent to be cotren
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

LR J

O.AJNQ.1314/¥997.

- e mE W W W Wk W A

Date of decisien: March 4,1999

BN AN WS S WA S ER W SR e A W W o W

Batween:

R.Naegar juna Kumar. - .e Applicant.
and
1. The Secretary, The Indian
Council for Agricultural Research,
Krishi Anusandhan Bhavan,
Pusa, New Delhi - 110 CO1.
2, The Secretary, Agricultural Scientists

Recruitment Board, Krishi Anusandhan
Bhavan, Pusa, New Delhi 110 CG1l. Respondents.

Counsel for the Applicant: Sri C.S.Subkbka Rao.

Counsel for the Rewpondents: Sri N.R.Devaraj.

CORAM ¢

Hon'kle Sri R.Rangarajan,Memwer(A)

Hon'wle Sri B.S.Jal Parameshwar, Member(J)

JUDGMENT .

(wy Hon'%le Sri R. Rangarajan, Member (A)

Hesrd Ms, Anasuya for Sri C.S.Subbka Rao for the

rppiicant and Sri N.R.Devéraj for the respondents.

The applicant in this O.A., had applied for
the post of Scientist of Agricultural Research undes
the Indian Council for Agricultural Research (ICAR)
asS per the Advertisement in the Employment News

dated 31st August 1996 September,b1996. For the

asove post the Agricultural Research Services (ARS)

>~ "
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Examination was held Wy th€ Agricultural Recruitment

Board during December, 1996,

The applicant was éalled for the Written Exami-
nation and he wazs also directed to sit for the Viva=Voce
Examination. After the selection process wss over the
name of the applicant wss not included in the empanelleé
list for the advertised post even though he underwént

Medical Examination.

This C.A., is filed praying for a direction
to the Agricultural Scientists Recruitment Board of
the Indian Council for Agricultural Research, New Delhi
to include the name of the applicant in the select list
of the candifates in the rank order according to merit
for appointment as Agricultural Scientist, Computer
Pivision, agsinst one of the 38 vacancies announced as
he has been qualified in the written test, Viva-Voce

and found fit in the Medical Examination.

An interim order was passed in thic 0.A.,
on 30-4~1998 whereby it was ordered that one post of
Agricultural Scientist in the Computer Wing for which

the applicant had applied £hall he kept vacant.

A perus;l of the Annexure II of the Employment
Notice referr@€d to akove indicates that in the Discipline
of the Computer Applicaticn in Agriculture the

tentative No, of vac.ncies is 36 subject to change.

32

The aprplicant had made the'following contentions

for not selecfing and appointing him against the post

N |
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advertised. They are ==

i} that the rule for empanelment has ween clearly '
stipulated in para 11{(i)} of the Advertisement.
This pars stipulates that candidates who oktain
such minimum qualifying marks in the written
_examination as may e fixed by the Board in |
their discretion shall Be summoned By them for
viva-Voce for the Agricultural Research Service.
The applicant conténds that those who »aéd
passed the written test ostaining the minimum
marks should »e empanelled if they come within
the number of 30 posts advertised, that there
is no stipulation for fixing the minimum marks
for viva-voce Examination for empanellment.

The applicant further contends that the total
aggregate marks ostained in the written as well
as the Viva-Voce shall have to ke taken into
consideration for empane%zment for the post
advertised@, as there is no fixation of minimum
marks for viva-voce Examination. As the
applicant had obtained the minimum marks in

the viva-voce i.e.,, 45% in the professional
Papers I anéd II put together, he should have
peen empanelled if he has come within the
numeer of 30 vacancies advertised for appoint-
ment . Only 15 candidates were shown as
selected and t%e vacancies have been filled

to that extent only out of 38 advertised posts. [
Hencé the nbn~inc1usion of the name of the
applicant in the gelection is irregular.

41) that the same Agricultural Regearch Recruitment
Board had further notified 30 vacancies for the
pext recruitment. Hence, the applicant submits
that it carnot e saié that there were no
vacancies as per the previous Employment
Advertisement for which examination Was |
conducted, in which the applicant had appeared.




A‘reply has seen fiied in this C.A. It is stated
in the reply that those who had obtained the minimum 45%

in the professional Papers I and II put together are eligible

to be called for viva-voce, Viva-voce carries 100 marks.
For bedoming eligible for selection and appointment in the

order of merit one has tp‘sectre minimum of 45% marks out

of the total aggregate of 700 marks. The total aggregate of

700 marks is calculated fixing 600 marks (1) for General Know=-

ledge (2) Professional Paper- I and Professionai Paper-II
and 10€ marks for viva-voce. The applicant did not come
in the merit list és per the eligibkility criteria as he
had not obtaired 45% marks out of the total aggregate
mérks of 70@4 Hence, his name was not recommended for
inclusion in the final list. The above rules has keen
followed in all cases gxcept s.C., and 8.T., candidates

in whose case it has been relaxed to 35% marks instead of 45%

The first contention of the applicant is fhat
the rules did not provide adding of marks of viva-voce for
fixing the final criteria for purpose of empanelment.

In other words fi#ing of minimum marks for viva-voce is
bad in law. For this the applicant had relieé upon the
Judgment of the Hon'ble Supreme Court reported in
P.M.RAMACHANDRA IYER V8. UNION OF INDIA & COTHERS

(A.I.R.' 1954 s-"CQ 5411-

e
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A study of the rule rlied upon by the applicant
clearly indicates that a candidaté who had passed the
written test obtaining 45% marks in Professional Papers I
and II put'together can only be called for viva-voce. The
rule does not talk gkout the mimimum viva-voce marks.
Hence; when the applicant submits that there shoulé »e no
fixation of minimum marks for viva-voce, his contention
is in accordance with thé€ rule position. . The respcndents
also in the reply did not specifically state that no
minimum numker of marks is fixed for viva-voce examination
to become eligihie for selection. But there is fixation
of minimum in the total aégregate marks to ke oObtained
for empznelment to the post advertised. The ruley dces
not prohilit fixation of minimum in the total aggregate
%arks. A rezding of the rule clearly indicates that
those who obtained the minimum aggregate marks i.e., 45% of
the total marks shall be deemed to be qualified and shall
»e recommended for appointment to the ARS. Hence, if
the respondents fix the minimum marks in the aggregate for
employment, it cannot he szid to e an incorrect appraisal
of the rule by the reépondents. The rule does not debar
fixing the minimum aggregate marks including the marks
cbtained in the viva=-voce, As the gpplicant had not

optained the mipimum 45% of the total marks of 760 which

SN
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include the marks omtained in the written and viva-voce,
the applicant cannot therefore élaim as having qualified
in the selection. In that view, we are of the opinion that
the respondents had okserved the rule position strictly and |

rejected his case for empanelment.

The Supreme Court judgment referred to by the
applicant has no application %2 this case. In péra 44 of
the Hon'kle Supreme Court's Judgment in P.K.RAMACHANDRA IYER vsl|.

UNICON OF IKDIA & OTHERS it wags observed that Rule 13 does not ‘
envisage oktaining minimum marks at the Viva-Voce test even
though it contemplates owtaining minimum marks at the written
test so as to e eligible for weing called for viva-voce test.

of the respondents _
It is evident from the reply/that there is no minimum fixed
for viva-voce but one has to secure 45% out of 700 total aggredgate
marks for empanelment. The above observatior of the Hon'ble
Supreme Court does not indicate that no minimum in the aggregate

- should be fixed. Hence relying on the decision of the

Hon'®sle Supreme Court, this O.A., carnot ke allowed.

The learned counsel for the applicant susmits
that in the next advertisemegt once again 30 posts‘were adverti‘:isei
Hence, it cannot »e said thét in the previous examination the
number of posts t§ be filéeé {e less than 39. Annexure II
to the Advertisement clearly states that the tentative nuhber1
of vacancles to ke filleé.is only 36€. The word “Tentative"

clearly indicates that the numeér of vacancies can be altered‘

pending upon the necessity. It is also stated under

de
N~ N
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AAnneXUre 1T of the Advertisement that the numker of

vacancies is 'tentative and subkject to change' (emphasis

surplied). This ciearly goes to prove that if the
respondents want to £ill only 15 vacancies instead of 30,
it cannot ke said that such a decision is against the
advertisement referred to akove. If the respondents
had advertised for 30 £illing up vacancies ir the next
recruitment it does not mean that similar numker of
vacancies should e filled in the earlier advertisement

also. Such a view in our opinion is uncalled for and

unwarranted.

The learned counsel for the applicant relied
upon a decision of the High Court of Andhra Pradesh in
this connection. PBut that judgment has been challenged
on the ground of jusisdictior. Hence, we do not want to
owserve or express any opinion on thé hasié of that
decision

'In view of what is stated above, we fidd no

merits in the G.A. Herice, it is dismissed. No costs.

M

(R .RANGARATAN)

Memper(A)
~— DPate: March 4, 1999.
Dictated in open Court. %%4ﬂq
T
(oYY,

§88.
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/“ ‘& IN THE HIGH COURT OF JUDICATURE ANDHRA PRADESH AT HYDERABAD
SPECIAL ORIGINAL JURISDICTION |
WEDNESDAY THE ELEVENTH DAY OF JUNE { - R0®1 ;n\.anbunai

™ A\ L
TWO THOUSAND AND THREE _ .' " L e Bendh

————

PRESENT - o

W4
)CX’%HE HONOURABLE MR.JUSTICE BILAL NAZKL

KK AND

THE HONOURABLE MR.JUSTICE.DHARMA RAO\ ST O

WRIT PETITION NO. 8733 OF 1999

Between
Nagarjuna Kumar _ _:
..Petitioner ‘
And | - \‘:HX
'1.The Secretary, The Indian Council for Agricultural Research Krishi Anusandhan ' q ¥

Bhavan, Pusa, New Delhi
2.The Secretary, Agricultural Scientists Recruitment Boad, Krishi Anusandan Bhavan,
Pusa, New Delhi

3.The Central Administrative Tribunal, at Hyderabad. 5
..Respondents

Petition under Article 226 of the of the constitution of India praying that in the
circumstances stated in the affidavit filed herein the High court will be pleased to issue
any writ or order or direction mainly in the nature.of writ of certlorarl or any other
appropriate writ, by calling for the records pertaining to O.A.No. 1314/97 from the
Respondent No.3 herein and quash the orders passed in O.A.No. 1314/97 dated
4.3.1999 as it is contrary to law, principles of natural justice and contrary to the decided
cases of the Hon’ble Supreme court and further direct the respondents 1 and 2 to select
‘the petitioner herein for the post of SC|ent|st in any of the Institution under ICAR or in
Computer wing.

For the petitioner: Mr. Ramachandram, Advocate for Smt. A. Anasuya,
Advocate

For the Respondent 1 and 2: Mr.E.Madan Mohan Rao, Advocate

For the Respondent No.3: Mr.T.Surya Karan Reddy SC for C.G.

The Court made the following order:




| |
candidates to become eligible for being called for viva-voce and the
. |
respondents had fixed 45% marks for calling the candidates to viva-
o | S |
| oo ! . ’ .
voce and since the petitioner had obtained 45% marks in the written

examination he was called for viva-voce. The learned counsel for the
} . & X .

petitioner further contends that, in terms of Rule 11 of the Rules it| was
incpmbent upon the respondents to prepare a merit list on the basis of
aggrégate l.narks obtained by the candidates in the written examination
-aﬁd \iiva-voce and appoint the persons on the‘ basis of their merit in
thq rﬁerit list keeping in view the number of posts available. [The

learned counsel for the respondents does not dispute that the pelitiof)ncr
o ' '

r

was called for interview and he was qualified in the wri|ﬁen

examination, he however disputes the interpretation that is sought to
- |

be placed by the learned counsel for petitioner on Rule 11. He submits
| . !
that, calling a person to an interview would not entitle such candidaic

to an appointment. The Board had taken a decision in a meeting held

on 17-4-1997 by which it was decided that the candidate should éet
45% marks in aggregate before he was declared entitled 'to
appointment.

. In the light of these arguments it will be necessary to refer to
Rulc‘l Iiof the Rules which lays down; |

“1 1 (i) Candidates who obtain such minimum qualifying marks in the
written examination as may be fixed by the: Board in their discretion
shall be summoned by them for VIVA-VOCE for the Agricultural |
Res?arch Service. '

After the viva-voce the candidates will be arranged by tl_lc Board in 1
the iorder of merit in each category (Professional subject wise) as ‘
disclosed by the aggregate marks finally awarded to each candidate

and such candidates as are found by the Board to be qualified shall be

! &
:

Ty




HON BLE MR. JUSTICE BILAL NAZKI ‘
AND
HON’BLE MR. JUSTICEE. DHARMA RAO

 /W.PNo. 8733 of 1999

JUDGMENT:
(per Hon’ble Mr. Justice Bilal Nazki)

Heard the learned counsel for the parties. The learned counsel

~for the respondent has also produced, in sealed cover, the proceedings

of the Agricultural Scicntists Recruitment Board (ASRB) meeting

held on 17™ April, 1997.

The petitioner was a candidate for the post 91 Scientist lor

which an advertisement was issued in Employment News dated 20-26

Septembet,1996. According to the petitioner he was eligible therefore
he had applicd for the said post. A written c};alﬁination was
conducted. He was qualified in the written exa111inati<;|1 and was also
called for viva-voce. The petitioner .contends tha&, although he
obtained the marks necessary for obtaining the elnpioym611t and the
post was also available bu‘t he wa;q not appointed. With these
allegations he went to the Tribunal. The Tribunal dis‘imiss’ed the O.A,
theretore the Writ petition.

The controversv is in a very short compass and relates to the

inlerpretation bemg placed on Rule 11 of the Rules tor the

Agricultural Research Service (ARS) National Ellglbxhty Test (NET)

and Scnior Rescarch TFellowship - (SRF) Examin:‘n'ion (hereinafter _

referred as ‘the Rules’). According 1o the petitioner, the respondents
were frec lo fix a percentage of marks in the written examination for
|

I
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If this was the condition that a candidate should obtain 45%; marks in

each of the papers and also in the viva-voce then what was the point in

calling the petitioner to viva-voce because even if he had obtained

marks which would make his overall merit to be 45% even then he

. would have not been entitled to appointment because he did not obtain

even 45% in two of the papers. Therefore, we think that this is an after

| 'thbught and Rules did not provide for such a methodology.

The learned counsel for the petitioner has also relie;LcI on a

pertaining to the same institution in which it has been held that no ;

minimum marks can be prescribed for Vvivd-voce. In para-44 the
Supreme Court laid down;

“44. M. Ramachandran, learned counsel for the petitioner contendéd
that Rule 13 does not envisage obtaining minimum marks at the viva
voce test even though it contemplates obtaining minimum marks at
the written test so as to be eligible for being called for viva voce test,

| -It was furrher urgcc‘l that Rule 14 specified the manner in which merit
list is to be arrange. Rule 14 provides that after both written and viva
voce testy are held, the candidates will be’ arranged by the Board inl
?he order of merit in each category (Professional subject wise) as
1Elis:closed by the aggregate marks finally awarded 10 each candidate

and such candidates as are found by the Board to he qualified by the

examination shall be recommended for appointment up to the number’
of unreserved vacancies decided to be filled on the result of the

eécamination. On a combined reading of Rules 13 and 14, two things

emerge. It s open to the Board (o prescribe minimum marks which
the candidates must obtain at the written test before becoming efigible
for viva vace test. After the candidate obtains minimum marks or -
more at the written test and he comes ¢ligible for being called for vivi
voce test, he has to appear af the Viva voce test. Neither R.13 nor R. 14

nor any other rule enables the ASRB to prescribe minimum qualifying

—_——

' AIR 1984 SC 541

1 ' . ;
Judgment reported in P.X° Ramachandra Iyer v, Union of India’ a case ,
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recommended for appointment to ARS in accordance with the number
of vacancics intimated by the Council under each disciplinc.”
From bare perusal of this Rule it bccon;es cleér that the respondents
had no authority to fix a criteria of securiﬁg a minimum percentage of
marks while a‘ggrcgating the marks obtained by a candidate ip written
test and viva-voce. The rc.spondcnts were empowered to [ix a critcria
for calling the candidates to the viva-voce and the marks obtained in
viva-voce were immaterial for the purpose of determining the over all
merit of a candidate. 'I'hc' marks obtained by a candidate in the viva-
voce had to be added to the marks obtained in the written
examination. The marks obtained in written examination and the
percentage fixed bv the rcspondents for such marks was only to weed
ou‘l the lcsser meritorious candidates and to make a list of the
candidates who had to be called for second st_flgc of the sclection ic., .
viva-voce. After the viva-voce the marks will-have to be summed up
and }'h‘e f{inal merit list haa‘ito' be compiled with: irrespective of the .fa.cl
that whether a candidate got icsscr- pcrgentage or highc'r percentage of
marks in the viva-voce. Sccondly, we have scen the minutes of the
meeling - held on 17-4-97. Thesc procccding.‘," jav down that the
candidate should obtain same percentage of marks as was fixed for
written examination in all the papers individually and also in the viva-
voce. ‘Ihc merit of the petitioner has been disclosed in lh.c counter
affidavit and admittedly he had obtained 45% marks in aggregate in
the written examination but in two of the papers i.c, Gcn.cra]

Kuowledge and Professional Paper-11 he had not secured 45% marks.
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‘we direct the respondents to appoint the petitioner agaihst the post, but.

That Rule Nisi has been

_ Witness the Hdn’ble Sri

|" Eleventh day of June, Two Thousand and Three.

i ~ True copy

TO |

1.The Secretary

‘Bhavan, Pu w Delhi

“New Delhi .
e Registrar, Central Admin

.In this view of the matter, we hold that the petitioner was

he 'shall not be entitled to any benefits retrospectively.

. "The Writ petition 1is acgofding]y allowed. |

6 <

eli'giblle to be appointed and since the 'post' is still available therefore

. \

made absolute as above.

Devinder Gupfa, the Chief Justice on this Wednesday the
:\
Sd/-Habeebunnisa Begum,.‘.

Asst. Registrar |

" Section Officer

The Indian Council for Agricultural Research Krishi Anusandhan |
‘ \

ry, Agricultural Scientists Recruitment Boad, Krishi Anusandan Bhavan,

istrative Tribunal, at Hyderabad. |

4.0ne c.c. to Smt, A, Anasuya, Advocate

5.0ne c.c. to Mr. E. Madan Mohan, Advocate

|
|
|
|

D.babji GS"D c | ‘. : |

/




marks to be obtained by the candidate at the viva-voce (tesl, On the

contrary, the language of Rule 14 clearly negatives any such power in

the ASRB when it provides that after the written test if the candidate
has obtained minimum marks, he is eligible for being called for viva
voee test and the final merit list would be drawn up accdrding to the
aggregate of marks obtained by the candidate in written test plus viva
- VOGC  examination. The additional  qualifications wﬁich ASRB
prescribed to itself namcly, that the candidate must have a further

. ) ] \
qualification of obtaining minimum marks in the viva voce test does

not find place in Rr.13 and 14, it amounts virtually to a ‘t‘nodiﬁcation
of the Rules. By necessary infercnee, there was no such power in the
“ ASRB 1o add to the required qualifications. If such power is claimed,
il has to be explicit and cannot be read by necessary implication for
the obvious reasons that such deviation from the rules. is likely to
cause irreparable and irreversible harm, It however does not appear in
the facts of the casc before us that because of an aflocation of 100
matks for viva voce test, the result has been unduly affected. We say
so for want of adequate material on the record. In this background we
are not inclined to hold that 100 marks for viva voce fest was unduly
high C(.)mparcd to 600 marks allocated for the written test. But the
ASRB in prescribing mhﬁﬁum 40 marks for .being qualified for Viva
voce test coritravened Rule 14 inasmuch as there was no éuch power
in the ASRB 1o prescribe  this additional qualiﬁcation“, and this
prescription of an impermissible additional qualification h“as a direct
impact on the merit list because the merit }_ist was to bp prepared
according to the aggregate marks obtaincd by the candidate at written

lest plus viva voce test. Onee an additional qualification of oblaining

minimum marks at6 the viva voce test is adhered 1o, a candidate wihe -

mayligure high up in the merit list wag likely to be rejected on the
ground that he has not obtained minimum qualifying marks at viva
voee test. To illustrate, a candidate who has obtained 400 marks at the
written test and obtained 38 marks at the viva voce test, if considered
on the aggregate of marks being 438 was likely to come 'within the
Zzone of selection, but would be climinated by the ASRB on the
ground that he has not obtained qualifying marks at viva' voce tes.
This was impermissiblc and confrary (o Rules and the‘mcn't list

\
prepared in contravention of the Rules cannot be sustained.”
. |
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HTRAL ADMINTSTRATIVE TRITUNAL: HYDT ASAD BENCH: HYDIRADAD
WRIT PETITION H2. 812 /1999”

Petition was filed in the iigh Courtr af Andbra Pradesh

w sri R VWW\ Koman }{9‘%‘\‘”’\ Drdiam Comei)
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herewith for perusal.
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Hearing date

RETURN OF THE WRIT OF GERTIORARI GRDER NIST

[To be Osdercd on Writ to appear]

The process of the writ of certiora

rt where of mention is made, was served on respondent this day of
One thousand nine hundred and ninety. , :

This should be served on the Respondeent No,
and to the High Cowrt, '

f

{8d)

Writ and Rule Nisi

W.P.No. ‘ of 199

Certified that the required conveyance charges and the process for the service of the process have been:

cohested. It is rcquested that the English Translation of the Process services respect if is veinaculor, may be-
sent along with the Rule Nisi retuurned. ‘

FORM NO. 8.

FORM NO. 8

RETURN OF THE WRIT OF CERTIORARI UNDER NiS[

, To be endorsed on writ to produce.

The process of the writ certiorari were of mention is within made with ali things

launching the same in.
several papers hereto annexed, as with commanded. J

The annexure of
A

respondent herein

day of X

Sdf- -



H.Ct. F. No. 699-A

/G.(}.P. 1487—9-3-98—1,00.000

WRIT OF COURT ORDERS—ORDER LIST (TO PRODUCE AND/OR TO APPEAR)
N THE HIGH COURT OF JUDICATURE, ANDHRA PRADESH AT HYDERABAD.

(Spegial Original Jurisdiction)

‘ AN
\ e\ day, the ZA day ofr3
Pt v 1 Juve -
One thousand nime hundred and minety - °
T2L

;’gg PE;T;E rﬁgm of 199 9

YU MO J

4, Agwged Hos caenheds

”‘%QQ&“@I/ ek A%Mﬁw
r VeowDellu, o J

A mamtrade® Ty \v\ﬁLM s

Petitioner

Upon motion this day made into this Court by being

at and totohing upon allthe matters and contentionsraisedin the Memorandym

opinion that therecord re ing {o
of representation petition,a copy of whichis annexed hereto, together with the degision therein, skhould be called

or and pursued.

Loa b

v (3 HEREBY COMMANDED

N That you, the aforesaid respondent No. ... h&l do send for our use in High Couit of Judicature
of Andhra Pradesh. Hyderabad. all and singy e said record and other with all things touching

the same as fally and perfectly as they have been made by you and now Lﬁa}in your custody or power

together with this, Rule Nisi before the day of 1997 . and. . ... 9\@ \ @(A
That you intend to oppose the petition, you the aforesaid Respondent NO. vvrirpeesiernagds
do appear personally or by Advocate Bethe coveiriiiiiiiiraininnn s Aday of LNk g
]&@n’ot be complied-m

at 10-30 a.m. before the Couri show Gause why this Petition s
to be done there on what of right and ascording to Law shali sec fit to be done.

__YOU HAVE TO FILE YOUR COUNTER AFFIDAVIT WITHIN 6 MONTHS, UNLESE
OTHERWISE DIRECTED BY THE HIGH COURT, MATERIAL PAPERS RELIED UPPN
BY YOU SHOULD BE FILED IN BOOK FORM DULY STITCHED GIVING EXHIBIT

‘ ' NUMBERS TO EACH DOCUMENT.
- INESS: TheHomble NN RGINTAD : "B J&i&?&f Qi

Andhra Pradesh at Hyderabad, this the ay of 199 ? i.e, the| year
- 2y

NoOTICE :

[ d
One thousand nife hém;éa, im;t; o 24517{ 91 { )" AJ\Q
i inl W WG G L ‘P’ ’

) L~filial At stiative Tribunal '
é\& Fruats mmdiz N7SN \'\Q \ ssista
A MY DBESABAD BENCH i
IS 29 JUN 1999 *' !
— 17 \as
a9 areat RECELVED i

aed fizan JYAPPAL SECTIEN
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12. Candidatesl belonging to the Scheduled C:éwsteﬁ or trgj\_
Bcheduled Tribes may be recommended by the Bosrd by & l"El&‘.,:E:/Q
standard to make up the deficiency in the reserved quota, subject
to  the Titness of these candidates for appointment to the eagri-
cultural Research Service irrespective of their ranks in  the
order or merit at the examination.

13. The form and maﬁner of commnication of the result of
the exemination to individual candidates shall be decided by the
Board  in their discretion and the Board will not  enter into
correspondence with them regarding the result.

14. Recommendation by the Board for appointment in the ARR
will not be binding unless the Indian Council of Agricultural
Research  are satisfied after such enguiry as may be congidered
necessary  that the cvandidate is suiteble in  all respects for
appointment to the sgrvice.

1%. A cendidate must be in good mental and bodily health and

e free from any physical defects likely to  interfere with the
discharge of bhis - duties as &n office of the service. A
candidate, who after such physical examination as the Indian
Council of Agricultural Research mapy prescribed is found not  to
satisfy these requirements will not be appointed, Candidates
melected by the Bosrd may be reguired to undergo physical exami-
nation., Candidate will be required to pay the fee for the Medi-
&)l Examinetion as prescribed by the Government of Indie for such
category of the popts.”

. It is Ffurther submitted that the AR.B8.R.B. after satisfying
that I have obtained the minimum marks in the written test and
guelified for viva vore according to Rule (11 (1) of the Recruit-
ment Rules, cealled for viva-voce a8 one of the candidates among
18 ss zogsinst 39 vacant posts vide letter Mo .99388/94/ARE  dated
184-85-1997. 1 have performed well in Viva-VYoce on 6-&-1997 to by
utmost satisfaction and later on the ASRE referred me to Medical

Board for Medical examination in which [ was found fit. ﬂur
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“ LI N THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH

AT HYDERABAD

W.P. Nugqgg OoF 1999

RBetween:
Petitipner

R.Nagarjuna HKumar, T , .
ardd

The Secretary, The Indian Council for

Agricultural Research, and two others « o« Respondents /

AFFIDAVIT

T,  R.Magarjuna Kumar, g/0.R.Vidyananda Rao, aged abhout aa
years, (Occ.inil, R/c.Hyderabad, do hereby solemnly affirm  and
atate on oath as follows: : - |
i. I &am the petitioner herein and well acogueinted with the
facts of the case and depose on az follows:
2 I respectfully submit that the ILAR announced in  the “Em—
ployment News  dated 20-26 ﬁeptember,'i??@ that the Agriculitural
Brientist Recruitment Roard will hold a8 competitive exam for
filling the vacancies of Scientists in the ICAR institutes and of R
which 38 posts were meant for Srientists in the Computer Wing. I
completed my M.Tech. (Computer Science’ arnd having all other
requisite fualifications for the seid post. Therefore I gpplied
for the sald post by submitting a duly filled in application and
in pursuance of that I was czlled for attending the written ftest
by the ASRE {Agricultursl Recuritment Hoard). The relevant
conditions laid down for the Selection in the notificstion are
that the candidate who obtained necea#ary agualified marks in the |
written exam from recraitment rules: ' (

v11¢i). Candidatee who obtained such minimum qualifyiﬁg}
marks in the written examination as may be fised by the Roard in/
their digeretion shall be summonned by them for VIVA-VOCE for the
Bgricultural Research Bervice.

€ii) After the viva-vooe tﬁe candidates will be arranged by
the Eoard in the order of merit in each category {(Professional
subject wise) as disclosed by the angregate marks finally awarde

tes each candidate and such candidates as are found by the Bmar#
f

to be gualified shall be recommended for appointment in the ARSK
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the W.P.No.29984/9% without aspproaching Central ﬁdministrativ&%}

Tribunal dirvectly approached hon'ble High Court and the said Writ
Petition was allowed. The Respondents 1 and 2 herein ruestioned
the writ petition on the sole ground of jurisdiction without
challenging on merits. But in the Writ Appeal the? the orders in
Writ Petition was nat suspended. Inspite of it, the honourable
members of Central ﬁdministrati?e Tribunal rejected to look  dinto
the judgement passed by the Honourable High Court,

E. I have no other alternative remedy except to approach this
honourable Court by invoking its extraordinary Original Writ
Jurisdiction vested under Article 226 of GConstitution of India.
& I have not filed any Writ Petition or any other case before
any Court or suthority for the same relief sought herein.

Far  the reasons stated above the petitioner herein prays
that this honourable court may be pleased to  issue any Writ op
Order or 0Orders or Direction mainly in the nature of Writ of
Gertiorari or any other appropriate Writ, by calling for the
records pertaining to 0.A.No.1314/97 from the Respondent No.3
terein  and quash the orders passed in 0.AND.1314/97 Qated Y pem
1999 as it is contrary to law, Prfnuipleg of ﬁatural Justice and
Lontrary  to the decided caﬁeﬁ_mf the hon’'ble Supreme Court anc
further direct the respondents 1 and 2 to welect the petiticner
herein for the post of Soientist in any of the Institution under
ICAR  or in Computer Wing and pass such other order or orders as
this honowurable court may deem Tit and proper.

It ids further preyed that this bonourable court may be
plessed to suspend the orders passed in 0.A.NoJI1314/97 by the
third respondent hevein and direct the respondents 1 and 2 to re-
serve one post, pending dispossl of main W.P., and pasz  such
other order or orders as this honourable court may deem fit  and
proper in the circumstances of the case.

HSuworn and signed before me at | . DEPOMNENT

Hyderabad on the 19-4-1999,

Advocate
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ingly in the result which was published in the Enployment

Qera said to have been gualified afker viva-vooe. .
<. It is further submitted that secording  to Netification
Pules, minimum marks to be prescribed only for written test but
mut  for viva-voce. The Viva-Vace markes have to be added to the
nhtaiﬁed in written test only to prepare & . final ranking

marks
IH and. when o the

that. when the number of vecant poste are.
mumber of persoms qualified in aritten test sre 18, the marks
abtained in viva-voce need not be and cannot be taken inte <on-
cideration at all. Questioning the zction of the respondents. in
not selecting me for the said post without fellowing Etheir  fun
Notification Rules, I approached the Centrasl Administrative Tribm_
unal  and filed D.A.nNg.1314/97 which was admitted and an . interim
direction was given to reserve ana pust for me. But unfarturnate-

iy the Original Application was dismissed by holding that there
Aggrieved by the

iz neo bar in  fixing minimum agaragate marks.

ezigd  orders, now [oam filing this present writ petition on the
Tl lowing among nﬁher croundss
" EROUNDS
that

1. Rule IT (1) of the Recruitment FMules clearly shows

mirnimum  gualifying marke heve to e tined by the Board only

written examination armd when the nonowrable Supreme Court in

Judgement

fied marks for viva-voce cannot be fisved,

aggregate marks does not esrise and the orders of hunourable

tral Administrative Tribunal is contrary o law,

Pecruitment rules  and alsp contrary to Frinciples

Juntice.

~

.

court in W.P. 29984/%9% and when the same judgement was brought to

the notice of bonoursble Ceniral Administrative

learned members fail:

stating that s Writ Qppeal is pending. - The Writ

for
ite
reperted in 19B4 AIR L4l held that the mimimum quali-

Fiwimg of  minimum

Cearn--
contrary @ to

of Matural

When the same point has been decided by thig honourable

Tribunal, the

ad to take the orders into consideration by

Fevitioner in




(Memorandum of Writ Petition filed under Section 226 of
Constitution of India.)

IN THE HIGH CROURT OF JUDICATURE OF ANDHRA PRADESH
AT HYDERAERAD
(BPECIAL ORIGINAL JURISDICTION)
W.P.No. 3 Dof 1999
Betweon:
R.Nagarjuna Humsr,8/a0.R.Vidyananda Rao,
aged abtout 32 years, Oco.:Nil,R/0.32,
Prasanth Nagar, New Nallakunts, Hyderabad,
vae Petitioner
and
1. The Secretary, The Indian Council for
Agricultural Research, Krishi Anusandhan
Bhavan, Pusa, New Delhi~118 Og31.
2. The Becretary, Agricultural SBoientists,
Recruitment Board, Krishi Anusandhan
Bhavan, Puse, New Delhi -~ 1i¢ @1,

3. The Central Administrative Tribunal,
At Hyderabad. v»« Respondents

Address for service of notices of the petitioner is that‘hiﬁ
counsel  Bmbt. B.Anasuva, Advoczte, having her office at 2-2-
1134/19/788, Prasanth Nagar, Mew Nallakunta, Hyderabad-53d @44,

For the reasone stated in the socompenying sffidavit  the
petitioner herein prays that this bonourable court may bhe pleased
to  issue any Writ or Order or Orders or Direction mainly in  the

nature af Writ of Certiorari or any other appropriate Writ, by

calling for the records pertaining to D.ANG.1314/97 from the fle-—

spordent No.3 herein and quash the orders passed in
D.ANG.1314/97 dated 4-3-1999 as it is contrary to law, Princi-
ples of Natural Justice and Contrary to the decided camses of the
hon'ble Supreme Court and further direct the respondents { and 2
to select the petitioner herein for the post of Scientist in  any
of the Institution under ICAR mr.in Computer Wing and pass  such

other order or orders es this honourshle court may deem fit  and
proper in the circumstances of the caoge.

Myderabad,

19-4--1995 Counsel fhr

it@mnar
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Form No.9. BY.R.P.A,D,
(See Rule 29)

CENT#AL ADMINISTRATIVE TRIBUNAL - HY¥CDERABAD, BENCH AT HYDERHBHD
ist Floor, HACA Bhavan, QOpp: pUbllC arden, Hyderabad-500004.4, P,

ORIGINAL ADFLICATILN ND, 1314 CF 1997;

Appllcant(s)a Nagar jung kumar V/S Redpondent(s)
The Sacy. iCAR, Rew ﬂelhi & Ors,

By Advocate Shri: ubba Reg
c.ﬁ 8 (By/Central Gout.Standing Counsal)

To Sri. V.Bhimanna, Adel. CGSC.

: ' . Agricultural Rgsearch,
R Th Sscretary, The Indias Coungil for Ag
et Kr:shi ﬁnusanahan Ehauan, Pusa, Meu Delhé,

' | L%ﬁfgk/iThs Secratery, Agrieultural Sciantiataxﬁecruitment Board,
i ’ ¥rishi Anusandhan ﬁhauaﬁ, Fuysa, Neuw Gelhi, -

Whereas an application fPiled bv the above namrd applicant
under Section 19 af the Administrative Tribunal Act, 1985 as
in -the copy annexead hereunta has been reglste!ed and upon
Preliminary hearlng the Tribunal has admitted the applicatiogn,

Notice is hereby glven to you. that if You wish to contest
the appllcatlon you may ‘File your raply 2long with the document
in support therenf and arter servlng copy of the-:same on the
applicant or his Legal Practitioner within 30 days of receipt of
the notice before this Tribunal, eithsr in- Persan or through a

Legal Prectltloner/ Presentlng ne Plcer appointed by you in

this behalf In default, the 831d dppllcatlon may be heard and
decided in your absence on or after that date without any

Purthar Noticse,

Issued under my hand and the seal of the Tribunal ,
This the ,Thizd © o+ -« . . .day or, Dgotber, = g5

//BY DRDER OF THE TRIBUNAL// J
A

Date: 14=10-1997, FBR REGISTRAR,

Cented Atmizisir#iva Tribuna,

é %"’}HSHEII g -}
7
SemReraTey

E

16 0CT 1997 W
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_ .-“ C) _ ﬂ f_/ , ‘{'f"(ae&erbe’\ 7 District
~ Inthe High-Courtof-Judicature

ta

of-Andhra Pradesh-Hyderabad.

APPELLATE SIDE
O A No. f_ of 199 7 .
AGAINST
u
- . No. | of 199 .
A g e @ |
» an the file of the Court of
"
e ;
. u.',‘i | 5 . :_
Lo ; i
s o S EATIN VAKALAT
R ACCEPTED - “
— P
v ‘
r ;1
o _ Petitioner
o . _Counsel for “Appellant
- _ . Respondent
. |
Da‘Tte....j.’I?‘./: ... 199"
. '|'|, .
L
]
‘ |
/‘4/5 .S . SebbaTRos g
|
Mrs. A. Anasuya, ssc. ..
ADVOCATE
- Appeliant
: Counsel for Petitioner
' - i Respondent
* [}

Address for Service : '@ :' 7617153, 7610715

Plot No. C-5, 2-2-1130/19/5B, Prasanth Nagar,
Opp. C.T.l. Campus, New Nallakunta,
Hyderabad-500 044.




GF ﬂ.NDHRA PRADESH AT HYDERABAD
APPELLATE SIDE / SPECIAL ORIGINAL JURISDICTION

O A No. 121 W of 199 1
against
No. of 199

on the file of the Court of

([? . _‘ /\(@94"‘\//‘\0&4& [CW% Appellant

| Petitioner
— Versus’ ‘
;?%\.S.z @&{y ﬁma&memai é'\ ‘ .Respondent
ﬁL?fhﬁqﬂ,Qquq ﬁaﬂiﬁﬁea
I/ We (RNl s rowdlan Blov=, (FPrre

M DSl - | M@«.ﬂﬁf

Appellant Petitioner
Respondent

M@C Q _gwfzm%l Mrs. A. Anasuya, gsc., BL.

In the above Appeal/Petition do hereby appoint and retain

’ ADVOCATE

Advocate/s of the High Court, to appeatfor ME/US mthe above APPEAL/PETITION,
and to conduct and eprosecute or defend the same all proceedings that may be taken
in respect of any appiications connected with the same including compromise or any
decree or order passed therein, including ail applications for return of documents or
the receint of any moneys that may be payable to ME/US in the said APPEAL/PETITION
and also to appear in all appeats and applications under clause XV of the Letters Patent
and in all applications for review and for leave to appeal to The Supreme Court of India
and in aII appiication for review of judgement.
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| certify that the contentsof this Vakaiat were read out and explainedin..‘?;kga&.ﬂ..
in My presence to the executant or executants who appeared petfectly to understand
the same, made HIS/HER/THEIR signature or marks in my presence,.

Executed before ma ¢n this the [ Al~ day of - d- 199 =t

ADVOCAT é% %YD ERABAB,

K -Clitm o Bt)
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‘ .ffﬂin M!ﬁlfyd'erabad Bench, Hyderabad

O.A/R.A No. f_g/(—f of1997,
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o MEMO OF APPEARANCE

AVAARAICQAA 30 OMEAM

. il
N.R. DEVARAJ
ADVOCATE
Standing Counsel{or Railways’
Senior Standing Counse[ lor Ceniral Gowt.
Vorson iy - . . R o B .
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............ oM inanilagr ot inenge yderaH @881 DA Elsouunt Ly i ‘-ﬁ‘ % MM
, e Counsel lor ... [0 L... INESH UYL e
ok i< e o st s o bselg of efsher
1o Hcihs”n:e‘é}f\j 2 "5“].’51Hf’if.? Address for Service ; T 1LPh0"ei 1610600

SErINI1eM0] Plot No. 8, Iaiuhanagar

Jamai Osmania,

CARAVIT F U Hyderabad ; 500,044, 1 g 1.

; - - : N - iA o
2yswlinf 1ol ls2nuol pratn e spensrlils) B.oM jeo ©
yodd Isunal rol lsanuol) gnibnsis winse singmac i,

AEOO0E - budsiw. v



Respondent (s}

‘tralAdmimstuativeTrib al Hyderabad Bench

-
R

BETWEEN

D Nagaraje Kipndss

Applicant (s)
Vs,
m L‘/"‘ ‘Cé GV.U{L Resj,ondent (s)
‘ ! G bA R/ N 1_06%/\/;& ‘
MEMO OF APPEARANCH/S,

fled under Sec. 14 of the Admlnistrauve Tribunalsﬁ Ast, 1985 Her@by appear for appucammwm
/Respondentgmm VTR e and undattake 16: plead and act i@f them in all matters in \he
aforssaid case.

3 Place : Hyderabad.
Date : “6? g
Address of the Counsel for Service _ - N.R. BEVARAJ
Plot No.8, Lalithanagar . Standing Counsel tor Railways
Jamal Osmania ' Senior Standing Counsel for Central Gowt.
Hyderabad - 600 044,
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[ N .
aged about 30 years,
¢7 . .
‘:’fﬂnti 4% herebdy
declare that the contents of the applieation are true ;hthe' best of ny
knowledge mmd baligf and deoiaré that I have“nOt xqmrgi agi;pprassed amy
. . :

material facts,

I' R-N&gal‘.‘]una xumw. S/Oo R.V.i.dyananda Raoi

Oce,t Un-employee, Rfo. Hyderébéd. the ab&'ve nemed appld

H ce . - , [’ i
Hence-i verified. . o ' . !‘ ' - ‘ll

; : ' Q-A.;aoboh‘:'um e ey
2Pee10%8. o PPLICHNT

Hyderabed,
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' pass such other order or orders as this HOn'ble Tribunal may deem fi¢

In the Contral Administrative Iribunsl : Bench

At Hydepabad
‘M.aFo. 23| of 1098
L
. . 0.S.o. 1314  of 1997

Betucant _
R.Xagarjuna Kumsr, sfo. R,Vidyanende Reo,

g/ged about 30 years, Occ.: Un~eaployee,
O.

o & ® Appellmt

mnd

1. The Secretary; The Indian Council for
Agricul tursl Resesrch, Krishi Aousandhen
Bhaven; Pusa, New Delhi-110 001,

3, The Secretery, Asricultursl Scientists
Becruitment Board, Krishi Awaendhan
Bhaven, Puse, New Delhi~110 001, ‘
: . . . = G.Respondentﬂo

Pacts of the saget-
‘fhe applicant herein filed the sbove 0. A.No.lﬁltﬂ of 1997,
questioning the non-aelectﬂ.on of. the appl:.eant for the post of S¢lentist
~ 0f Agricultural Ressearch Service, in con;p_utex' w:mg in the*respondent
orgemisation, The next notification was jssued for filling the posts
in the seid idng. Written test, vivesvoce also wes:completed forth the
. next batoh candidstes end the results ars going to be published before
; this month epding. This hon'bie Court granted siz weelks time for
filing counter cn 3:10.1997. . On & letter addressed the Registrar, the
case 1s listed before the Deputy Registi-ar‘ two times and the ao;msel
appearing for the respondents ave teking further time for counter and
dodging the natter. If zl1 the vacancies were filadup,; the sbove Guls
‘4tgelf will becomes in-fructuous. 48 such there is urgency in the matter
Brgvert~ For the reasone stated above ths applicatn herein
prays that this Hon'ble Tribunsl may Be pleased to reserve one post
of Selentist of Agrimltural Reaaaareht Service in Computer Wing in

the respondents orgemisation pending dispossl of the main 0. 4, and

and proper in the circumstences of the case.

-~

Hydercbad,

p v mo“iﬂ—ﬂr\a— 'QQ—M

27.4.1998, ipplicant

Coundpl/for Appliceant
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In the Contrsl Mministrative Tribumal
Bench 5 At Hyderabad LA .
I-%. A.NO. ] of 1998
o ‘
e |
Betwoent P
R.Nagarjuna Kumar j
$o-o A}Jplicm'b
and a
P _
The Secretary, The Indisn Counctl
for Agzricultursl Research,
Rew Delhi and another i

«ss Respondents

J ,sfr‘ .
awiP S ey, 3
g“‘fﬁ'ﬁ
sredy '3-

.—‘ h
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2}’) AR ;ggs
;,5, 12238,
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~ Filed bys
Smt A Anesuya

Counsel for Applicints
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B Nagarjuna Sunar, 5fo. B .ud:mmaa am, B
. geﬁ about 30 wsm. Octet Un=oxployesy -4 . -,
(] , L

. e -; Apgolimt
: h'ma'-f" ' '

1. The ﬁeaﬂtm, 'ihi Inum fmncﬂ for
agricoltural Resesrch, KrisM Anugandhen
Ehavan, Puss, few n.a,nmm oo, :

i*. The Detretary, ﬂmrimmum Boaintiats
 Reerattasnt Board, Krishi invsandhen

Bhavm, ?nsa, Row Delhi~110 001, o .
: . _ . e Rﬂuwnﬂmh. -

- e wpls.emt huﬂin moa thu ahaw O #«;m‘l:ﬁu ot 1997-
: qnmttanﬂ.ng tha nm-snleeﬁcn ef the appm@mt for the *pmt ur seimmﬁ '
| ‘af Mﬂ.ﬁulmel Hoesaareh serﬂcc. in somputer wing 10 the napanﬁmt
argmmatmn. ﬁ'he next natiﬂcxﬁun ¥as Sewied for ﬂum: the posts
in thu mmi m:. 'ifri.ttcn tnt. ﬂvmm ulm m Mmﬂaé fbm 'lhb
nut bntah emdiﬂatea and tha results are s’a.ing o bs publishes before _
this zonth mﬁlnca This hon'blu Court grented six Wecks time for
' fs,nns mtar on 3.19.3.99?‘ ﬂ‘n a lotter sddrocwe’ the Bes&strarg thi
- Ghny ig naua hoforc the ﬁ.puty Bagiatvay two tiaas mi tasa sounoel -
" aypesring for e respondants ave teking further iiee for counter sd
: "'deﬁciné the uﬁ“tér." -If all the w&m\das ware ﬂio&a;;. $he sbove Ovhs
“4teslf will becomes in-frncmmu. 20 wuch t’hm is au‘my in the matter.
mt- Por the recsons at&‘bﬁﬁ abovs tha wpmeatn zm-nin
 praye that this Iitm'bu mma aay h ylaamei to rmerva onw oot
of thntia% of mmmmﬂ Reansarche sqmﬂ.ee in ﬁonyntsr ﬁug m
~ the mponﬂmtn argmu&uan pmding disponel nr tl:m wndn O B ﬂn& _
pass such other er&cx or cr&arm L t‘!:«.h ﬁﬂa'bln ’i‘ribxmal auy dm fat
end proper in the ﬁtmtmﬂﬁa af tht LTS

Hyderabad,-

27,4,1990, | Mppiteat
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. a. t¥o. 1314 of 1997
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| R,I@ng&r&mq Kossr |
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" #he Seoretery, The Intfen Counehl
- for sgrigultural Resenrch, -
Yiew BDIM and mother

. » Rewpondents

Niswall moocun Applioation

S ‘ \ . Sat A masuys
- Counzal fop Applicmt.




IN THE CENTRLL AIMINIS TALTIVE ““RIBU"\IAL H'S.D"’P\;.““D BECH AT HYDERABLD

%

1697

TO 3F HikoiD ON TUBSH.Y THE 18th DY OF MiiCii,
AT 10.30.5..M - _
. ' N
TUL HONOUP,.T{]LE MEL,HOEGLTENE L, PROL3AD MEM3EN (7.207)
( BITTING 3L THE T COULT) . e
FQELJWTZﬁRR~
e Mi, 127 /97 Mr.Okulesham Mr.P.Prabhakar Reddy : .
M.T%n, 128/97 TeleCqu, ,"Iir.v T\fj.nod I\umr L.C{C'l -::_;FJ‘C. .
O...8R. 282 /97 RRFZ&B—berved P 1000700, ‘ .
(Motice) o
2. Oh.311/97 P.Vidya 8&agar Mr.J.Kanakaiah

Defence Sr.cssct.,

Mr.P.Naveen Kuma 1 : -6 20T [ P.
. : !

3. 0A.30397 Mr.Krishna Devan

_ Postak Sr.C33C.
4. ‘OA.306/97” Ch.Bharatamma Ur, V.Jenkateshw:ru lao
' Postal Sr.Ccac. _ .
57 . Oh. 308 /97 GSR;Anjéneyulu Mr.Ch.Jagannatha Rao . _ ’ \\
’ Telecom- ,. s o .C‘\:‘ QC- R ' . R \
6.  OA.313/97  M.Lakshnipathi Mr,KTishna Devan
- postal S JQC.‘

. Mr.®P.daveen Lac
brﬂ\_ JLJCO

T MA.218/97
O:.eBR. 687 /97

Rapachandraaiah
Defends

l OP\ J.‘I '..\L'; J__l:j___,_,i__: I-\T}:‘ ;
:rofaﬂ T-13EZHD;
8. 03.82/94 Ze<l3alaram Mr.S.Rama Krishna Rao
S Postal Mr.¥.R.lievaraj, 3r.2630.
0::s53 794 Y.{umaraiah = e -
+ ~ClO— ~d0o-
0X..103,M94 M. Pamacnandra Rao Mr,S.Eana Krishna ao
+ ~do- CMr.giRiDevaraj, so.o0s00 .
Ck.112 /94 Ramalinga Reddy ~J 0~
s ' —do- ~do -
04411394 Md.rafeexz ~do-
' —~do=- " - wdo-
9. 0i.181 /95 Smt . Vasundara Mr.p.v Krlshnalah
: ' Postal Mr.N.R.Devaraj, Sr.00 0

S, 10.

- Ol. 1449 /94

& \Wa. 1156796
N T

Lo :

e}

gl

M,.Lakshmi
Telecom.,

Md. fzal
IR

Mr.C.3uryanarayana

x.o\-o Fr w

Mr,V.3himanna,7ddl . 150 .

Mr.F,Rama Swamy
o2 F.Paul, ¢, for
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Employment News 28 June - 4 July 1997

Haryana State
Electricity Board

" Advertisement No. CRA 147
Haryana State Elsctricity Board invites
Agpplications for 5 (five) posts of Assls-
tant Engineer (Electronics Traineae) on
the prescribed application form given
below :-

(A) General - 4 Nos . |
(B)SC-.1No
1. Present pay scala - Rs, 2200/4000

2. Reservation ~ -
One post is reserved for Schaduled
Caste Candidate

The selacted candidates will have to
undergo training for one year in differ-
ant projects/plants and training Insti-.
tutes/Works. The period of training
can be incroased/decreased at the
discretion of Board. During training
they will be allowaed the pay scale of
Assistant Engineer viz. 2200-75-
3000-100-4000. On successful com-
pletion ot the training they wili be
absorbed as Assistant Engineer in the
same scale of pay. ‘

3. Essential Qualification

iYOn 30.6.1997 the candidate should

be a Graduate with 60% and above

marks in Electronics Engineering from

any Indian/Fergign University duly

recognised by All India Council of

Technical Education. in the case of

Scheduled Castes, the eligibility

marks is 55% ’

i) Must have passed Hindi/Sanskrit
upto Matric Standard, ,

4. Selection : All eligible candidates
with 60% and above marks will be
called for & written test in Electronics
Engineering as well as General
Knowledge basad onthe performance
in this test, the selectsd numbers of
candidates will ba called for intorview
and finaPelection will be made on the
basis of parformance in writtan test as
wall as in interview. The detail of con-
duct of written test will be intimated
separately to the eligible candidates,

’.n
GPSC
. N wtaarrwt e 1|
GOA PUBLIC SERVICE COMMISSION
EDC House, Block ‘C', 1s! Floor, Dada Vaidya Road, Panaji-Goa 403 001.

ADVERTISEMENT NO. 9/1997

Applications in the prescribed FORMAT are invited by the Commis-
sion for the posts mentioned below within 30 days from the date of
publication of this advertisement. Approximate emoiuments, educational
qualitications and upper age limit are shown against the post.

2. The prescribed FORMAT and necessary instructions to tha
candidater. may be c%tained from this Commission by post well in ad-
vanoe. For this purpose, a self-addressed and stamped envelope of the

size 28 x 12, cms (with stamps of Rs. 2-) and postal order of Rs. 12/ -

payable to the Secretary, Goa Public Service Commission may be sentto
the Commission. However, the Commission does not take any rasponsi-
bility for pastal delay, if any. if DD is sent, it should be payable at Panaji.

3. The prescribed essential qualifications are minimum and mere .

possession of the same does not entitle candidates to be called for
interview. Where the number of applications received in response to the
advertisement is large, and it will not be convenient or possible for the
Commission to interview all those candidates, the Coammission may restrict
the number of candidates-for interview to a reasonable fimit on the basis of
qualification and experience higher than the minimum prescribed in the
advertisement or on the basis of experience in the relevant field, or by
holding a screening test.

4. Only the SC candidates belonging 1o the state of Goa or migrated
fram Goa to other parts of India need apply for the reserved posts. In case
suitable SC candidates are not available, the posts reserved for SC will be
treated as unreserved and filled by candidates from general category.

. ATTENTION PLEASE

The cruclal date for determining the age of the candidate shall be
13/611997.

. GOA COLLEGE OF PHARMACY

1. PROFESSORS
{i) Pharmaceutica! Chemistry.................... 1 post
(i} Pharmaceutics................. ceeeieeeene 1 pOSE

Rs. 4500 - 7300/ (T.E, Rs. 12085/-)
Age: Not exceeding 50 years.
Educational and other qualifications:
Essentlal : (i) Master's degree in appropriate branch of Pharmacy after
obtaining a basic degree in Pharmacy with 10 years teaching experience
out of which 5 years must be as Assistant Prolessor at degree level. QR
Master's degree in Pharmacy after obtaining 1st class basic degree in

Pharmacy followed by a Doctorate degree or equivalent published work of
high standard in appropriate branch of Pharmacy with 8 years experience

. Batwsen 20 to 30 years in teaching at degree level/ indusiry/ research out of which atieast 5 years

Medical Council Act, 1956.-(ii) Post-graduate degree/ diploma qualifica-
tions in the speciality concerned. (iii) Knowledge of Konkani.

Desirable: Knowledge of Marathi.

fll. GOA MEDICAL COLLEGE '
4. Assistant Lecturer in Anatomy: 1 post reserved for SC
Rs. 2200 - 4000/- (T.E. Rs. 6950/-) + N.P.A.
Age: Not exceeding 35 years.
Educational and other qualifications: :

Essential ; (i) A recognised Medical qualification included in the First or
Second Schedule or part |l of the Third Schedule (other than-Licentiate
qualification) to the Indian Medical Council Act, 1956, Holders of educa-
tignal qualifications includedin part || of the Third Schedule should also fulfil
the conditions stipulated in sub-section (3) of Section 13 of the indian
Medical Council Act, 1956. (i) Knowledge of Kenkani.

Desirable : (i) Registered tor Post graduate Degree in concerned

speciality. (i) Knowledge of Marathi.

IV. TOWN & COUNTRY PLANNING DEPARTMENT
8. Dy. Town Planner............. 4 posts {1 reserved for SC)
Rs. 2200 - 4000/ (T.E. Rs.6708/-)
Age: Not exceeding 35 years.
Educational and other qualifications:

Essential : (i) Degree in Regional/Town Planning from a recognised
University/ Institution or equivalent. (ii) 2 years' experience in a Planning or
Architectural office. (iii) Knowledge of Konkani.

Note: 1 )Quaiificatibns arerelaxable atthe discretion of the G.P.S.C.in the
case of candidates otherwise well qualified.

Note: 2) The qualification regarding experience is relaxable at the discre-
tion of the G.P.S.C. in the case of candidates belonging to Scheduled
Castes and Scheduled Tribes if, at any stage of selection, the G.P.S.C. is
ofthe opinion that sufficient number of candidates from these communities
possessing the requisite experience is not likely to be available to fillup the
vacancies reserved for them. ' -

Desirable: (i) Associatechip of the Inctitute of Town Planncrs {!ndia) or
equivalent membership of a professional institution. (ii) Experience in the
preparation of development plans. (iii) Knowledge of Marathi.

Nole: "The Government in consultation with thls Commission has
also relaxed the age limitin respect of Governmant servants and the
employees of autonomous bodies such as Planning & Develapment

Authorities.”

V. STATE DIRECTORATE OF CRAFTSMEN TRAINING
9. Principal......ccccooorloocorieecceee 1 post reserved for SC
Rs. 2000 - 3500/- (T.E. Rs. 6150/-}
Age: Not exceeding 35 years.
mcational and other qualifications:
Essenilal : i) Degree in Automobi

'

-




Employment News 28 June - 4 July 1997

“Central Ground.
- Water Board

Nagpur - 440001
The executive engineer, office of the’
Exocutive Engineer, Central Ground”
Water Board, Division :Vi, N.S. Bulld-
ing, /ind Floor, East Wing, Civil Lines, .
Nagpur-440 001, Invites appfication
for the postof Hind| Typist (LDC), No.
of Post : One (Unreserved), Scale of
Pay : Rs. 950-1500/-, Piace of Work
AlS.L. (Al India Servica Lability},
Duration of vacant post: Temporary,
liksly to be confirmed. Educational
and other qualification: 1. Matriculate
or equlvalent quafification from a rec- -
- ognisad Board or Institution, 2. Atyp-
ing speed of twenty five words per
minute in Hindi. Age limit with relaxa-
tion: Between 18 and 25 years. (Re-
laxable for Govarnmant servants upto
40 years and in case of Scheduled
Castes and Scheduled Tribes upto 45
years) in accordance with the-Instruc-
tion or orders lssued by the Central
Govermment. Probable date by which
the vacancy will be filled : By Ist week
-of Geptembar, 1997,
The application as per format given
below to be submitted to the Executive
Engineer at the above mentioned ad-
dress latest by 21.7.97.
Format of Application Form
1. Advertisement No.
2. Saral No, of the post:
3. Post applied for :
4. Name of Employment ;
Exchange with registration No.
5. Name (Mr./Mrs.Miss) in Block let-
tars : :
6. Father's/ Husband's Name :
7. Address (In full} :
8. Nationality :
9. Whether SC/ST/OBC :

Yos/ No

catagory :
12, Whether Ex-Servicemen : Yes/ No

13. Data of Birth (Christian Era) :

14. Academic qualification (starting

trom Maticulation or equivatent ex-
mination) passed b) Div, & percent-

age of mar sity d

. Year of passing ) Subjects laken.
- rtence &) Name of the em-

Modern Food Industries (india)
- Limited - ‘

(A Gowt. of India Enterprise) .
68, Industrial Area, Phase-l, Chandigarh - 160 002

. Requires

1. Executive (Accounts) : One Post ’

i) Essential Qualifications : B.Com with Inter C.A./ Intar ICWA OR

M.Com with atieast 2nd Division .

ii} Preferential : Higher Protessional qualification like C.AACWA

2. Executive (Engg.} : One Post ) .

i) Essential Qualification -"2nd ¢lass Diploma in Mech./Elect Engg plus holding
of competency certificate, wherever required. ‘

ii) Preferantial : Degree in Mech./Elect. Engg.

(Out of above posts, one postis rasarvad for ST. candidate)

Generat Conditions :

a) Agelimit: 28 yearsason 1.6.97, Relaxation 05 years of age for ST candidats.
b) Scale of pay : Rs. 2600-70-2020-80-3400-99-3850 (IDA. Pattern) Total
emoiuments at the minimum of scale of pay is Rs. 4065/- approx.PM.

.¢) The post carrias DA, HRA, CCA and other benefits like CPF, Bonus, Leave

Encashment, LTC, Medical Reimbursamaent, ES! etc as admissible as per the
rules of the company. .

d) Outstation candidates called for interview wili be paid second class to and fro
rallway fare by the shortest route on production of satistactory proof.

How to apply:

Applications typed on plain paper giving full details of name, date ofbirth, general

and professional qualifications, past experience with details of employers,
sarvices rendered with them, salary drawn from time to time, true coples of

certificates showing qualifications, data of birth, experience, casto etc mey be

cent to the General Manager, Modem Food Industrias {india) Limited, 68,
industrial Area, Phass - |, Chandigarh - 160 002, soasto reach within 21 days
from the date of publication of this advertisement.

Candidate working in Govt/Quasi Govt or in Public Sector Undertaking should

route thelr apptication through proper channel. }
. . _ Qenaral Mariager
*Modern - The Symbol of Best Foods"

EN 13/38

- e
3N
[ 19 iy - A D
= DR SOYABEA
ot 0 of ACQ al Resead
andwa Road dore-4 118
Advt. No. 197

Applications are invited in the prescribed format enclosed, neatly typed ‘on
white paper {full scape) in double space on one side of the paper for the
following post. The applicants should superscribe ‘the envelop with the

following “Application for the past ol..............; in response to advertisement
No. 1/97". B .
1. TECHNICIAN T-Ii-3 (FIELD/FARM) - One Posl (Reserved for ST).
Pay Scale : Rs. 1400-2300

Qualifications Essential : (i) Three years Diploma/Bachior's Degree in the
field of Agriculture. {OR) (i} 3 years expetience in the field of Agricuture
_for Diploma holders. {*} In fields where the duration of Diploma Course
avallable in the country. is only two years, the minimum qualification will
be two years diploma instead of three years dipioma.

2. HINDI TRANSLATOR-One Post (Unreserved) Pay Scale: Rs.1400-2300
Qualifications: (i} Mastet's Degree of a recognised University in Hindi/
English with English/Hindi as a main subject at degree level, (OR) Master's
Degree of a recognised University in any subject with Hindi and English
as a maifi subjects at degree level. (OR) Master's Degiee of a recognised
University in any subject with HindiEnglish medium and EnglishHindi as
a main subject at degree level. (OR) Master's Degree in HindifEnglish or
in any other subject with Hindi/English medium with English/Hindi as a main
subjects or as medium of Examination at degree level. (OR) Bachelor's
Degree with Hindi and English as main subjects or either of the two as
medium of examination -and the other as a main subject plus recognised
Diploma/Cartificate Course in Translation from Hindi to English and vice
versa or two year's expetience of translation work trom Hindi to English
and vice versa in Central/State Govt. Offices, including Govt. of !ndia
Undertakings, as well as 1ICAR or its Research Institutes.

3. TECHNICIAN T1 (FIELD/FARM) One Post (Unreserved).

10, Whether _Phys_:jcglly,_ljlgnc_ﬁcapped T,

11. Whether belongs to any priority

Ministry of Labour
(DGE&T)
New Delhl-110001

ftis proposed to fiil up the following posts ih the pay scale of Rs.2000-60-2300-
EB-75-3200-100-3500/- by transfer on deputation/transfer basls. Tha period of
deputation will be initially for a period of one ysar {extendable to a maximum of
three years). ’ . -

Name of pest No. tnstitute

1) Training Officer o0 National
(Dress Making) ' Vocational

- . Training
* Institute for

“Women, Noida

ngommjm\--' RVTI, Vadodara
{Secretasial Prac :

Ibitity :- Persons from Centsal/State Government Office holding (a) {i}
+ v etee a2 i with 2 years regular sarvice in postsin

Pay Scale : Rs. 975-1540.

Qualification Essential ; (i) Matriculate with alleast one year's certificate
in the field of Agriculture. (ORY} (ii} Matriculate with 5 years experience of
working in the field of Agriculture.

Desirable Quaiifications : (i} Diploma in the field of Agriculture.

AGE LIiMIT : {i) 18 to 30 years on the last date of receip!l of applications.
Relaxable to SC/ST Candidates for 5 years.

NOTE : Merely fultiling of minimum qualification does not guarantes for
calling interviewfappointment. This depends upon the recommendations of
the duly constituted Screening Committea.

General instructions : 1, The post is non-govt. under ICAR but pensionable
and service conditions as pet Central Govt. Employees. 2. The post Is
temporary but likely to continue. 3. The persons already employed in chual
Govl/State Govt/Autonomous Bodies must apply through proper channel,
4, No Correspondence from eny candidates not selected for interview or
appointment will be entertained and canvassing In any form will be a
disqualification. 5. The Director, NRCS, Indote reserve the right to cancel
| the interview/Applications at any stage during the process of the recruitment




- y 7

41

TIFICATES IN SUPPORT OF THEIR CLAIMS REGARDING AGE, EDUCATIONAL QUALIFICA-
TIONS, SCHEDULED CASTE/SCHEDULED TRIBE, OTHER BACKWARD CLASS/PROCF OF
BEING ICAR/SAU EMPLOYEE, IF SEEKING AGE RELAXATION ON THAT ACCOUNT.

IT MAY BE NOTED THAT IF ANY OF THEIR CLAIMS IS FOUND TO BE INCORRECT, THEY

MAY RENDER THEMSELVES LIABLE TO DISCIPLINARY ACTION BY THE BOARD/ICAR IN

TERMS OF THE RULES OF THE EXAMINATION.

Important Notes relating to SRF:-

()  Onlythe candidates of Indian Nationality as defined in the constitution of India will be eligible
for award of S.A.F.

(i) Those candidates who have already joined the Ph.D. course, will be eligible for award of
faliowship, if their period ofjoining the said course does not exceed one year on tha last date
of receipt of applications in A.S.R.B,

(i) For award of fellowship, a candidate will have to take admission in the Ph.D. programme in
the rélevant subject in an Institution which offers Ph.D. programme with course work and
research. Such Institution should not be the same from where the candidate has obtained
his Master's degree. _

(v) The inservice candidates will ba allowed to take admission only in an institution other than
the one in which they are working basides fulfiling the condition as in Note (i) above.

' (B.N. RAO)

CONTROLLER OF EXAMINATIONS

Indian Council of Agricultural Research
Krishi Bhavan, New Delhi-110001

Rules

The rules for the Agricuitural Research Service (ARS}/Natianal Eligibility Test (NET) and Senior
Research Feliowship {SRF) Examination to be held by the Agricultural Sclentists Rscruitment
Board during October, 1997 are published for general infarmation.

1. CONDITIONS OF ELIGIBILITY

{a) Nationality : A candidate must be either :-

(i) A citizen of India, or

(i) a citizen of Mepal, or

{iii) a citizen of Bhutan, or

(v} a Tibetan refugee who came over to India before the Ist January, 1962, with the intention of

Provided that a candidate belonging to categories (i}, (iii}, (iv} above shall ba a person in whose
favour a certificate of eligibility has been issued by the Government ofIndia, For Senior Research
Fellowship, ohly candidates of Indian Natlonality will be eligible. ‘

2 AGE LIMITS ) : :

(a) For Agricultural Research Service . :

A candidate for admission to the Agricultural Research Service must have attained the age of 21
years but not have attained the age of 30 years as on 1st August, 1997 i.e, he must have been

(i)  Upto a maximurn of 3 years in the case of candidates belonging to Other Backward Classes,

who are eligible to avait of reservation applicable to such candidates.

(i) For ARS the upper age limit for the candidates holding Ph.D. degree will be 32 years.
Consequently the upper age limit for 8.C./S.7./0.B.C. candidates hoiding Ph.D. degree will
be relaxabie by a further period of 3 years. Thus, the maximum limit for 5.C./8.T. candigates
in such cases will be 38 years and for O.B.C. candidates 36 years,

1Y To gffer hoee Fdn diccane 4 car-e 1 o5t aia gy

Note-I The number of attempts made by the candidates prior to Agricuitural Research Service
axamination 1996 wil!

96 will no

t be taken into account for counting the number of attempts made.

Il. Appearing even in one Paper would be treated as one attempt for the purpose of counting of

number of attempts.

6. Candidates already in the Service of indian Council of Agricultural Research, Centrai/State

Government/Scientific In

stitutions/Universities, whather in a permanent or a temporary capacity

or as.a work charged employge, other than a casuai or daily rated employes, are required to
submit an undertaking that they have informed in writing their Head of Office/Department that

they have applied for the

examination. However, a candidate seeking age relaxation on account

of being ICAR/SAU Employse must attach a certificate to this effect from the concerned
Institute/SAU or get his application forwarded through proper channael, .

7. The decision of the board as fo the eligibility or otherwise of a candidate for admission to the
examination shall be final.

8. No candidate will be admitted to the examination unless he holds a certificate of admission

from the Board.

9. Any attempt on the part of a candidate to obtain support for his candidature by any means may

disqualify him for admiss

ion.

10. A candidate who is or has been declared by the Board guilty of impersonation or of submitting

fabricated documents or

documents which have bsen tampered with or of making statements

which are incorrect or false or of Suppressing material information or otherwise resorting to any
other irregular or improper means for obtaining admission to the examination, or of using or

attempting o use unfair

means or of misbehaviour in the examination hall, may, in addition 1o

rendering himself liable to criminal prosecution :
{aJ Be debarred permanently or for a specific period.
{i) By the Board, from admission te any examination or appsarance at an interview held by the
Board for selection of candidates : and

(i) By the Indian Coun
(b} Will be liable to discipl

cil of Agricultural Research from Employment under them.”
inary actiogunder the appropriate rules, if ha is already in service under

Government/indian Council of Agricliltural Ressarch/State Agricultural Universities.

1. (i} Candidates who obtain such minimum qualifying marks in the written examination as may
be fixed by the Board in their discretion shall be summoned by them for VIVA-VOCE for the
Agricultural Research Service. .

After the Viva-Voce the candidates will be arranged by the Board in the order of merit in each
category (Professional subject-wise) as disclosed by the aggregate marks finally awarded to aach
candidate and such candidates as are found by the Board to be qualified shail be recommended

for appointment to ARS
under each discipline.

In accordance with the number of vacancies intimated by the Council

Candidates belonging to the Scheduled Castes orthe Scheduled Tribes may be recommended

12.
by the Board by a relaxe

d standard to make up the deficiency in thé reserved quota, subject to

the fitness of these candidates for appointment to the Agricultural Research Service irrespective
of their ranks in the order of merit at the examination.

13. The form and manner of communication of the result of the examination to individual
candidates shall be dacided by the Board in their discretion and the Board will not enter into

correspondence with the

m regarding the result.

14. Recommendation by the Board for appointmant in the ARS will not be binding unless the
fndian Councit of Agricultural Research are satisfied after such enquity as may be considered
necessary that the candidate is suitable in all respects for appointment to the Service.

the Medical Examination
16. No person :

as prescribed by the Government of India for such category of the po‘és

(a) Who has entered into or contracted a marriage with a person having a spouse living or

(b) Who, having a spous
be eligible for appointme
Provided that the Indian

© living has entered into or contracted a marriage with any person shall
nt to the service. . . .
Council of Agriculturai Research, may, if satisfied that such a masriage

is permissible under the personal law applicable to such person and the other party tq thg marriaqe

and there are other groy

[

nds for o fnjpg  ave gt
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i AGRICULTURAL SCIENTISTS RECRUITMENT: BOARD - 1 Z - 3
A 3 , . 3 35. VETERINARY Master's degree in Veterinary Scierices with— ———
- - PATHOLOGY specialisation in Veterinary Pathc;l\?gy.~ : .
10, Agri ics . R 36, VETERINARY : Master's degree in qumgwlqu eterinary
11. Ag;gt’,}{ﬂ:g{ E‘{fé‘s‘{i@; 1 g 5 % PHARMACOLOGY -Sciences with specialisation in Vaterinary .
12.  Computer Application in 2 2 5. g - Pharmacology. ) , _ !
Agriculture 37. VETERINARY ~ Master's degree in Vetennary Sciences with
13. Farm Machinery & Power 1 1 2 4 PUBLIC HEALTH speacialisation in Public Healith.
.14, Soil & Water Conservation 2 ] - 3 38, VETERINARY SURGERY Master's degree in Veterinary Sciences with
Engln_eerm% ‘ " specialisation in Veterinary Surgery.
Bs BB oAt ralhology ] ! : : G. FISH AND FISHERIES DISCIPLINES :- _
17, Agricultura% sjtamf%re & 1 1 . .5 39.  FISH AND FISHERY Master's degree in Fishery Soience of M.Phit./
. Process Engineering ' - SCIENCE Bh.D. in Zoology/Biology with specialisat-
jon in Fishery Sciences/Mariculture of PG
Jotal:- 16 18 25 - . 59 : . Diploma in Fishery Science from CIFE,
- Bombay.
. ANNEXURE-I 40. FISH PROCESSING : Master's degree in Fishery Science/Food
E'S“‘:G':L"}‘_,E"T’“U'ail?ggféf_fﬂ ION FOR ARS/NET EXAMINATION . ' TECHNOLOGY ‘ . Technology with specialisation in Fish Pro-
: IcuL ! ES : . . cassing Technology/Industrial Fisherias.
Code No. D|g¢|p‘|n3 Qua“ﬂcaﬂon D. AGR'CULTURAL ENG‘NEEH‘NG AND TECHNOLOGY -
) ‘ : 41. AGRICULTURAL STRUCTURE Master's degree in Agricuitural Engineering.
01, AGRICULTURAL Master's degree In Agriculture/Agril. Chemi- & PROCESS ENGINEERING . .
CHEMISTRY ) stry or M.Phlll./Ph.Q. in Chemistry with 42.  CHEMICAL ENGINEERING Master's degree in Chemical Enginsering. g
. genr;imcgéatlon in Agricultural Chemlstrylch-. 43. ELECTRICAL Master's dogree in Electrical Engir)egring of
02. - AGRICULTURAL Master's degree in Agricuitre or M.Phil/Ph. ENGINEERING ' ~ Agricultural Engineering with specialisation
ENTOMOLOGY . D. in Zoology/Lite Sciance with speiglisation in Electrical Engingering. L ,
- ) -in Agric&!tural Entomology. 44. - ELECTRONICS & ) : . Doctoral degree-in Physics of Masger s deg-
03. AGRICULTURAL Master'§degree in Agriculture/Agricultural INSTRUMENTATION ! g ree in Engineering/T echnology/Agricultural .
S METEQROLOGY Physics of M.Phil/Ph.D. in Physics with “Engg. with specialisation in Electronics/Ins- - -
‘ spcialisation in Meteorogoly. o trumentation.
0d4. AGRONOMY . Mastar's Egggg ;{?yﬁgmume with specialis- 45, ;gwe I\HAACHIN ERY & Master's degree in Agricultural Engineering
06. BIO-CHEMISTRY Master's degree in Bio-Chemistry or Agri- 46, MECHANIC - with Sp,et:lahsahotj in Farm Machinery. - *
(PLANT SCIENCE} . cultural Science with speialisation in Bio- : AL Master’s degree in Mechanical Engineering.
Chemisiry. 47 ggﬁl ’;ﬁﬂ\f
06. BIC-TECHNOLOGY Master's degree in Bio-Technology/Plant " CONSERV ATI?)N Mg}ster s degree in Agricultural Enginearing
_(AGRICULTURAL SCIENCE) Science with speialisation in Plant Bio- ENGINEERIN with specialization in Soil and Water Conse-
Technology. RING rvation Enginesering.
_ 48. TEXTILE CHEMISTRY Master's degree in Textile Technology.
07. ECONOMIC BOTANY ‘ Master's degree in Agriculture/Horticulture 49.  TEXTILE MANUFACTURE Master's dagree in Textile Technology.
of M.Phil/Ph.D. in Botany with spcialisa- . E. HOME SCIENCE:- )
2?1; l'lgl :rﬁrag:;t:rr‘%im{s;lanyﬂzcono_mlc Bot- 50. CHILD DEVELOPMENT IE)Aast?r’s degree in Home Science (Child
5. QEOGRAPHY - Master's degree in G i i ' evelopment) .
0 - . algsa;f;: o L@;&%egéaa%m gtg%‘ 5t. FOOD AND NUTRITION r&na:g?r s_)degree in Home Science (Food and
: - al hy. : 3111 |0In . .
09. GENETICS Mastor's degrea in Agriculture or M.Phil./ 52.  HOME DEVELOPMENT/ . Master's degree in Home Science (Home
Ph.D. in Bolany with specialisation in Genetics. RESOURCE MANAGEMENT Management)
10. HORTICULTURE Master's degree in Horticuiture/Agricutture 53. HOME SCIENCE EXTENSION Master's degree in Home Science (Home Sc-
: .wittt; (s eacizai isa}g.\tn in Il-t!ort';:clullurai subj- - ience Extension)
ec omology/OlericultureFloricutture). 4. : , . . .
11.  MICROBIOLOGY . Master's degree in Agricutture or M.PhiL/Ph.D. 54.  TEXTILE AND CLOTHING Master's degree in Homa Science (Textile &
(AGRICULTURE) : in Botany with specialisation in Agricultural _ Clothing)
- .- Microbiology. ' F.FORESTRY -
12.° % NEMATOLOGY Master's degree in Agriculture or M.Phil /Ph.D. 55. FORESTRY ’ - : .
_(AGRICULTURE) in Botany/Zoology with specialisation in : Master's degree in Forestry of M.Phil/Ph.D.
Agricultural Nematology. - in Botany/Life Sciences with spacialisation
13. PLANT BREEDING ’ Master's degree in Agriculture with special- in Forestry. ) )
LANT PATHOLOGY ihsnation in glant BrecaA ing or Genetics. G.PHYSICAL SCIENCE :
14, PLANTPA aster's degree in Agriculture or M.Phil./ 56. ORGANIC CHEMISTRY ’ i i i i
i dotanyiLite Sciences with speialisa: Master's degree In Chermiety with specia
tion in Plant Pathology/Mycology. 57 P : \Jn Prgani ISy
o i Acsiulture or M.Phil/Ph D . HYSICS Master's degree In Physics.
LIS . A H.ECONQMICS . EXTENSION, STATISTICS & COMPUTER APPLICATION




only In the case of am-

SEBags limitisrelalxable

@xtent of service rendersd at

in HSER, provided they apply

./{ﬁrough proper channei. Upper age is
also relaxable in the case of Ex-Serv-
icamen to the exfentof Military Service
rendered by them by adding three
years subject to possessing the requi-
site certificate.

6. Application Fee : Rs. 100/
{Rs.20/-) in the case.of Scheduled
Castes/Tribes and Backward/Eco-’
nomically Backward Classes of Hary-
ana domicile. Ex-servicemen who
joined Military service during Emer-
gency are exempted from the pay-
ment of application fee.

7. Application form for the post of As-
sistant Engineer (Electronics Traines)
Is as under -

1. Name of the candidate (in block
letters) .

2, Date of Birth

3. Educational Qualification

4. Post applied for

5. Whether already employed In the
Centra under Central/State Govt. or
public undertaking, if so, the name and
complete address of the employer

6. Whether belongs to Scheduled
Castes/ Backward class/Ex-service-
men or Physically handicapped.

7. Name of the Father/ Husband

8. Permanent Address

9. Postal Address.

10. Any other relevant information
11. Particulars of tee '
&) Detail of receipt No.____ Dated

.b) No. of {PO receipt No. Dated

- Amount

i do hereby declare that all the state-
ments made in the application are
true, completsé and correct to the best
of my knowledge and belief. | under-
stand that in the event of my particu-
lars of information given above is
found false’incorrect/suppressed my

candidature is liable to be rejected or -

cancelled. In the avent of any false
staterhent or discrepancy in the par-
iticulars’ beibg dstected after my ap-

Qintment Mmy.services gre fiable to be

o o A

owiedge of Marathi.
II. DIRECTORATE OF HEALTH SERVICES

2. Jr. Surgeon ....... 1 post Reserved for SC
Rs. 2200 - 4000/ {T.E. Rs. 6950/-) + N.P.A,
Agde: Not exceeding 35 years.
_Educational and other quaslifications:

Essential ; {i) A recognised Medical qualification included in the First or
Second Schedule or Part i of the Third Schedule {other than licentiate
qualifications) to the Indian Medical Council Act, 1956. Holders of educa-
tional qualifications included in Part If of the Third Schedule shouid also
fulfil the conditions stipulated in sub-section (3) of section 13 of the Indian

ing/ proressno|nua Jch..J...J,

tronics Engineering. iif) Knowledge of Konkani.

Note 1: Qualifications are relaxable at the discretion ofthe G.P.S.C.incase
of candidates otherwise well qualified.

Note 2: The qualification(s) regarding experience is/are relaxable at the
giscretionofthe G.P.S.C. inthe case of candidates belonging to Scheduled
Castes and Scheduled Tribes if, at any stage of selection, the G.P.S.C. is
ofthe opinion that sufficient number of candidates from these communities
possessing the requisite experience are not likely to be available to fill up
the vacancies reserved for them.

EN 13/59

Desirable : Knowledge of Marathi.

EAN-India

B-28, Flatted Factories Complex, Jhandewalan
New Delhi-110055

. Phone : 3015215, Fax : 011-3555704
o EAN/P&A/15
Advertisament for the post of Office Assistant
A Govt. of India Society invites applications for one post of Office Assistant for
its office set up at New Delhi. The Office Assistant will be responsible for the
upkeep of office filesfrecords, receipt of daks, despatch of letters, general
caretaking of the office premises, word processing, miscellaneous office func-
tions/comrespondence, assisting the Administrative-cum-Accounts Officer in
making arrangements for various office meetings/seminars/workshops etc. He
should have fairly good knowledge of Govt. rules and regulations and noting &
drafting etc. .
The candidate should be a graduate in any discipline with proficiency in work
processing on WordstarMS Word and with working experience of minimum two
years in the related field. Knowladge of stenography will be given additional
waightage. -
Age limit ; 30 years. : )
Remuneration as per Central Govt. pay scale of Rs.1200-2040/- with admissible
allowances, i.a. DA, CCA, HRA etc. Additional benefits include PF, Medical, LTC
alc. Higher pay/pay scale to deserving candidate:.
Please apply with your bic-data within 15 days to:
Post Box No. 198 .
En;n(ployment News, East Block IV, Level 5

Puram, Naw Dethi - 110066
EN 13/86

@  CURU GHASIDAS UNIVERSITY
eiew  BILASPUR MP)

w wmrm Pratdoras, Fomg

. g

"NDMISSION NOTICE 1997-98

- Professional, Job &_ Career-oriented Courses -

e

terminated without any notice to me. classes.

Date___(Signature of the applicant) @) Certificate supporting age relaxa-
Enclosures:- tion.

a) PO of Rs. 100/- and Rs. 30/-asper ) Certificate in support of any extra-
case (in favour of AO/Cash Shakti  curricular activity.

Bhawan, HSEB, Panchkula). - @) Two self addressed envelop (23cm

b) Attested copy of Matriculation cer-  x 11 cms) with atfixing a stamp of Rs. |-

lificate giving procf of age. 2/- on each.

¢) Attested copy of B.E. (Electronics) 12. Persons employed in Central or
d) Cartificate in support of claim for  State Govt. and State owned or con-
resgmiti.gp, o1 SC/BC/, Ex-gervice- ., yoilad,. , undertaking,  should. “apply

men/PR/”_Economicaly _Backward | 7~ 7  ContiNied on pams 53

Master Programmes Eligibility
School of ' M.5<¢. B.Sc. {(Botany, Zoology.
Bictechnology Biotechnology Chemistry/Biochemistry/
Microbiology/ind.Chem.)
School of M.Sc. B.Sc. with physics/
Pure & Applied Electromics Electronics/Computer
Physics ' Science)
School of M.S5c. B.Sc. with Maths/Physics/
Computer Sc. Computer Sc. ~ Computer 5¢c./
EssentaL : 50% marks v THEORY POR ALL COURSES
- ATURES N
SALIENT FEATT HOW TO APPLY
1. Experience and well qualified faculty
2. Wellequipped laboratosies Application forms are
3. Rich library with reading room facilities. avallable on payment of
4. Facility for counselling & academi¢ guidance Rs. 100/- in cash or
5. Excellent Hostel accomodatlon through Dermnand Dfa’z in
6. , University bus factlity available g;ou::f Re%‘::;’::'rs";u
- . asidas .
7. Froy_:cl work with top industries/Tational Bjlaspur (M.P) 495009
aboratories/Institutes of higher learning. Y, K :

RAN

. , ' SEATS ARE AVAILABLE FOR | ‘
SELF FINANCING, NRUNRI SPONSORED & FOREIGN STUDENTS | p-4

b o 2T 0

i P el £

Iy 5 nzmenackAS D ’." 26 JULY < T b e san -
"1 Advt Na__G‘G'U/Q'/(égi_'ga"“Ia A“]:’Ei"a »,nrz]ﬁ';-.:?.cg;*: 'ﬁ';RiEGISTRAR?L'




. Tty QeCIErS Ray i statormant
made by me in this form are correct te-

the best of my knowledge and belief.

Dated :

Place : (Signature of the Candidate)
davp 4059/25/97 EN 1821

. Lh L (T8 years regular service
e poSt e scale of Hs{640-2900/- or equivalent, and (b} po e
- aducational and other qualifications as given below : (3.) Essential Qualifica-
tiona - Degree in Engineering/Technology of a recognised university or equiva-
ient. OR Diploma in Engineering/Technology of recognised Board of Technical
Education or equivalent in fields disciptines where Degree qualifications are not
awarded, OR Post graduate degree or post graduate Diploma {where post

Shrama Sadhana Bombay
Trust's
College of
Engineering &
Technology
Post Box No.94, Jalgaon
_ 425 001(M.S.)
(Approved by AICTE and Affitl-
ated to North Maharashtra Uni-
versity, Jalgaon)
invites

Applications from suitable candidates
for the post of Professor/Assistant
Professor/Lecturer in the following
branches of Engineering :

* Mechanical Enginisering

" Production Engineering

* Elactronics Enginesring

* Computer Engineering

* Chemical Engineering

* Registrar{Administrative} Dept.
Qualification and Emoluments - As
per A.L.C.T.E. and Maharashtre Govt.
Norms. :

Retired, Experienced candidates can
-also apply. T
Applications on plain paper should
reach the Principal within 15 days
alongwith IPQ/DD of Rs.25/- in favour -
of Principat C.0.E.T., Jalgaon.
EN13/8 Chairman

CENTRAL BUILDING

RESEARCH INSTITUTE
Roorkee - 247 667.

CORRIGENDUM

Please read SC instead of ST
in the post of Scientist ‘B’
published in The Employment
Mews issue dated 21.6.97.

graduate degres is not awarded) in Cominerce or Psychology (education/Indus-
trialVocational Guidance) or Computer Science or Business Administra-
tion/management or Commercial Art or Home Science. (4.) Desirable
Qualifications : (a) 2 years experience in Industry/Teaching in case of Engi-
neering/Technology Degres holders and post graduate holders subsequent to
acquiring the prescribed qualifications. (b) 3 years experience in Indus-
frialteaching in case of post graduate diploma holdars subsequent to acquiring
the prascribed qualifications. (¢} 4 years experience in Industry/Teaching in case
of Diploma holders in Enginsering/Technology subsequent to acquiring the
prescribed qualifications. 5. Applications (in duplicats) in the proforma given
below along with photocopies of the complete and upto date confidgential reports
duly attestad by an officer not below the rank of Under Secretary in respact of
the officers who coutd be spared in the event of their selection may be sent to
this office (WOT Section) within 30 days of this advertisement. Applications
received aftr the last date or without the Confidential Report or otherwise found
incomplate, will not be considered. While forwarding applications it may be
- verified and ensured that particulars furnished by the applicant are true and
correct. A certificate that no vigilance case is pending or contemplated against
the applicant may be furnished with the applications. Candidates may also send
an advance application to the Dirsctor of Training (WO), D.G.E.&T., Ministry of
Labour, Shram Shakti Bhawan, 2 & 4 Rafi Marg, Mew Dalhi -110001. .
PROFORMA '
1. Name of the Post appliad for :
2.Name (in Block capital Letters} :
3. Date of Birth (in Christian era) : ’
4. Date of retirement under Central/State Govt. Rules (in Christian era):
5 Educational qualifications and Experience : :
GQualifications and Experience Qualification and Experience

required possessed by the applicant
Essential

Desirable . .

6. Whethar any aducational qualifications requirad for the posts has been treated
as equivalent to these prascribed in the rules. if so, state tha authority for the
same. .

7. Dascription of the present post held i.e. name of the post, scale of pay whether
held on Ad-hoc basisfregular basis/on deputation/on transter basis :

8. Expetience in the subject field of selaction : :

9. Details of service (to be furnishing separately in respect of all appointments,
if any, proceeding to the present post in the-undermentioned form)

ORE-452001 (M.P.} within 20 D
e == — — PROFORMA — — — -— ==
1. Application for the post o

Advertisement No.
[ Affx-fecent |

Name of the Candidate

{In Block Letters) passport size
Father's/Husband's Name photograph
Nationality
Marital Status

Present Postal Address

©w N

Permanent Address :

Place and Date of Birth :

10. Age as on last date of receipt of appfication :

11. Whether the candidale belongs to SC/ST/OBC
Ex-Servicemen/F.H. : _

12. Particulars of examinations

qualifications  obtained

equivalent examination.

passed and Diploma and Technical
commencing with the matriculation or

Examination/Diploma and ] Class or | % of marks year | Subject
name of the Univ/Board |Division oblained
13, Experienca including present employment, if any (Testimenials are to ba
attached). '
Name of the | Designation | Pay scale | Whether Date of | Date of
e(nployer of the post | & Salary | Temp.f Joining leaving
Per./Q.P. and
reason

14. What languages can you read write and speak?
15, Have you ever been coniicted by court of law
for any offence? If so, the details thereof.
16. Have you ever been punished or debarred
from Govt. (Central/State), Autonomous
organisation and ICAR service etc.?
17. List of documents attached with the application
a} b)
c) d) )
I hereby declare that all the statements made above are complete and correct
to the best of my knowledge and belief. in the event of any information found
false or incorrect at any time before or after the examination/interview/

selection, action may be taken against me and | shall abide by the -dacision
of the employer.

"

~EN-18/66 -

Name otthe From To Scale  Nature of intment  Nature Date D
post and of . i.6. Ad-hoc/Temporary  ofduties | o " . ) 2]
employer : pay nanention deputation  performed. ace Signature of the Candidate z
asis/on transfer etc. T (VP 10771(2)07 M-
1 2 3 4 5 6. Note : It may be ensured that while funishing the bio-data in the ahove
; - ~ ; - prescribed proforma, all the information required in respective columns are given
10. Whether Scheduled Caste/Scheduled Tribss/Other Backward Classes ©  ¢learly and in details. No column shouid be left blank. The proforma should be
Dats : Signature of Applicant”  .ontersigned by the employer and certified that the information given therein
‘Place - e T is verified and.found to berodfrect. .. M P e - BO L SLT L L
_IVedfiod . . . ~Counter Signature of the Employer  davp 4069/28/97 EN 13725
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16.
17.

.
18.°

19

PLAN) PRTSIULw G
{AGRICULTURAL/
HORTICULTURAL CROPS)
SEED TECHNOLOGY :

SOIL SCIENCE-PEDOLOGY

SOIL SCIENCE-SQIL .
CHEMISTRY/FERTILITY/
MICROBICLOGY

SOIL SCIENCE-SOIL PHYSICS
& SOIL AND WATER
CONSERVATION

in Botany with specialisation In J‘am .!y-
siology.

Masters' dagree in Agricullure with special-
isation in Seed Technology.

Master's dagree in Agriculture/Soil Science/
Agricultural Chemistry with specialisation in
Soll Genesis Survey and classification.
Master's dogree in Agricutture/Agricuitural Chem-
tstg/Soil Science wilh spacialisation in Soil
in Soil Fertility/Soil Chemistry/Soil Microbi-
ology.

" Mastar's degree in Agriculture/Agricultural

Chemistry/Agricultural Physics/Soll Scle-
nce with specialisation in Soil Physics/Soil
and Water consarvation.

B. VETERINARY AND ANIMAL HUSBANDRY DISCIPLINES :-

© 3 AGRICULTURAL

LN N

58. AGRICULTURAL ECONOMICS Master's degree in Agricultural Economics
or Agricultural/Animal Sciences with specia--
lisation in Agricultural Economics or Dairy
Economics or Livestock Economics.
‘Master's degrée in Agricultural Sciencas/
Vaterinary Sciences/ Dairy Sciences with
specialisation in Extension Education or
Master's degree in Sociology/Master's deg-
ree in Agricultural Extansion Education or
Home Science Extension Education.
Master's degree in Statistics/Agricultural Sci-
ences/Dairy Sciences, Animal Sciencas/Mai-
hematics with specialisation in Agricultural
Statistics or Mathematical Statistics or Senior
Statistician Diploma of 1Si, Calcutta.
Master's degree in Computer Application in
Agriculture/Computer Science/Slatistics/
Mathamatics with specialisation of applicat-
ion in Biological systems.

M.V.Sc. in Veterinary Anatomy.

Master's degree in Food and Technology.

59. AGRICULTURAL EXTENSION

60, AGRICULTURAL STATISTICS

61. COMPUTER APPLICATION
IN AGRICULTURE

62. VETERINARY ANATOMY

63. FOOD SCIENCE AND
TECHNOLOGY

64. DAIRY ENGINIERING

65. SOIL & WATEN
MANAGEMENT

Master's degree in Dairy Engineering.
M.Sc. {Agriculture) in Soil and Water Mana-
gement.
ANNEXURE-IV
DISCIPLINE WISE QUALIFICATIONS FOR SRF
A. AGRICULTURE DISCIPLINES :-

GUALIFICATION

CCDE
NO,

1. AGRICULTURAL CHEMISTRY
2. AGRICULTURAL ENTOMOLOGY

DISCIPLINE

Master's degree in Agricultural Chemistry.
Master's degree in Agricultural Entomology/
Neamatology.

Master's degree in Agriculture/Agricultural
Physlcs with specialisation in Agricultural
Meateorotogy.

Master's degres in Agronomy/Metecrology.
Master's degree in Agricuttural Bio-Chemistry/
Animal Bio-Chemistry.

Master's degree in Agricultural Sciences.

METEOROLOGY

4. AGRONOMY

5.  BIO-CHEMISTRY
(PLANT SCIENCE)

6.  BIO-TECHNOLOGY
(AGRIL. SCIENCES)

10. HORTICULTURE

11.  MICROBIOLOGY (AGRL)

Master's degree in Hotticulture.

Master's degree in Agricuiture with specia-
lisation in Agricultural Nematology.

Master's degree in Agriculture with specialis-
ation in Agricultural Nematology.

Master's dagree in Plant Breeding and Genstics.

12.  NEMATOLOGY (AGRL)

13. PLANT BREEDING &
GENETICS

14.  PLANT PATHOLOGY" Master's degres in Mycology and Plant Pa-

thology.
15. PLANT PHYSIOLOGY Master's degree in Plant Physiojogy. - - -
: Mo e A ! o 6. : L et ¥ . A

20. ANIMAL GENETICS & . Master's degree in Veterinary Science/Ani-
BREEDING mal Sciences with specialisation in Animal
Genelics/Breading.

21. - ANIMAL NUTRITION Master's degres in Veterinary Sciences/Ani-

mat Sclences with specialisation in Animal
: “Nutrition. '

22, ANIMAL PHYSIOLOGY Master's degree in Veterinary Sciences/Ant
mal Sciences with spedialisation in Animal Ph-
ysiclogy.

23.  ANIMAL REPRODUCTION/ Master's degree in VeterinarySciences with

GYNAECOLOGY specialisation in Animal Reproduction/Gyn-
ascology.

24, BIO-CHEMISTRY Master's degree In Veterinary Sciences/Bio-

(ANIMAL SCIENCE) Chemistry/Dairy Sciences with spacialisat-
ion in Animal Biochemistry.

25. BIO-TECHNOLOGY Master's degree in Bio-Technology/Lite Scien-

{ANIMAL SCIENCE}) ces with specialisation in Veterinary/Animal
Bio-Technology.

26. DAIRY CHEMISTRY Master's degree in Vaterinary/Dairy Scien-
ces with specialisation in Dairy Chemistry.

27. DAIRY MICROBIOLOGY Master's degree in Veterinary Sciences or
Dairy Sciences with spsciafisation in Dairy
Microbiology.

28. DAIRY TECHNOLOGY Master's degree in Dairy Technology or Ma-
ster's degree in Food Technology/Animal Pr-
oduction Technology with specialisation in

' Dairy Technology. .

29. - LIVESTOCK PRODUCTION Master's degree in Vaterinary Sciences/Ani-

8 MANAGEMENT mal Sciances with specialisation in Livestock

; -Production & Management,

30, LIVESTOCK PRODUCTS Master's degres in Veterinary Sciences/Ani-

TECHNOLOGY mal Sciences with spacialisation in Livestock
Products Technology.

" 3t. POULTRY SCIENCE Master's degree In Poultry Sciences/Veteri-
nary Sciences/Animal Sciances with special-
isation in Poultry Sciences.

32, VETERINARY MEDICINE ‘Master's degree in Veterinary Sciences with

. specialisation in Veterinary Medicine.
33, VETERINARY Master's degree in Veterinary Sciences with
MICROBIOLOGY, specialisation in Bacteriology/Virology or My-
e e . .. cology or immunology.
e 34 mems VT ERINARY— A Mastors-dogioe-in-Voiornay Scionces-with
PARASITOLOGY with specialisation in Veterinary Parasitology.

CENHGET
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of India on the subject.

3. EDUCATIONAL QUALIFICATIONS FOR ARS AND NET.

() A candidate for the Agricultural Research Service/National Eligibility Test must have a
Master's degree or equivalent in the concerned subject with specialisation as defined in
Annexure-}| against aach discipline, from any Indian University incorporated by an Act of
Central or. State Legislature in India or other educational institution established by an Act of
Parliament or declarad to be deemed University Under Section 3 of the University Grants
Commission Act, 1956 or he must have a qualification from a foreign University recognised
as equivalent by the Government of india.

(i) Foradmission to Senior Research Fellowship a candidate must passess a high second class
Master's dagree (55% and above or squivalent O.G.P.A) in the concerned discipline.

NOTE :- :

The candidates selectaed for appointment to the posts in Animal Science disciplines will be entitled
-to Non Practising Allowance as admissible under the rules of Indian Council of Agricultural

Research and subject to fulfiimant of the conditions of entitlement as prescribed by the Gouncil.

in order to facilitate candidates to decide their eligibility, the details of specific qualification required

for admission to ARS/NET examination in each discipline are given in Annexure :-lfl. For SRE the

specific qualification are given in Annexure-1V

Note-I For candidates applying for ARS :

A candidate who has appeared at an examination the passing of which would render him eligible

to appear at this examination but has not been informad of the rasuit, may apply for admission to

the examination. Such candidates will be admitted it otherwise sligible, but the admission would

be deemed to be provisional and subject to canceliation if they do not produce proof of having

passed the Examination by 1st October, 1997.

Note -l For candidates applying for NET/SRF

A candidate who has appeared at an examination the passing of which would render him eligible

to appear at this examination but has nct beep informed of the result may apply for admission to

the examination. Such candidates will be admitted if otherwise eligible, but the admission would

be deemed to be provisional and subject to cancsllation if they do not produce proof of having

passed the examination by fst Feb., 1998,

Note-II! In exceptional cases, the Agriculturai Scishtists Recruitment Board may treat a candidate,

who has not any of the.foregoing qualifications, as a qualified candidate provided that he has
"passed axaminations conducted by other institution, the standard of which in the opinion of the

Board justifies his admission to the examination.

Note-IV in ARS the scientist will be placed in the same discipline in which he has qualified the

ARS examination and no request for change of discipline wil! be entartained. _

4. FEE :-

The examination fee of Rs.100/- (Rupess one hundred only) should be paid by a Crossed Bank

Draft only valid for six months from the date of issue, drawn in favour of Secretary, AS.R.B. and

payable at New Delhi with the application form for the examination. Candidates shoutd write their
- name and address on the reverse of the Bank Draft in the top cotner at the time of submission of

application. Application not accompanied by the prescribed fee shafl be summarily rejected. {(No

toe is payable by 8.C/S.T. candidates). :

Note :- Fae once paid shall not be refunded under ‘any circumstances nor can the fea be held in

Teserva for any other examination or salection, : - g

Candidates claiming fae remission on account of being §.C./S.T. must attach a copy of SC/ST.

Cortificate. from the prescribed authority. - .
5. Number of Attempts :- S C .
*The number of attempts for appearing in the Agricultural Research Service Examination will be
timited to three for all candidates {whether M.Sc./Ph.D.) including the inservics candidates of

i.C.A.R. However, this restriction will not apply to S.C.and S.T. candidates, who are otherwise

eligible.

VPN bwp -

- o iR sl R UL JFAUCh o NS (e
1¢. Bnet particulars relating to the service to which recruitment is being made through this
Examination are stated in Annexure-VI.

Important Notes relating to SRF:- .

(i}  Only the candidates of Indian Nationality as defined in the constitution of India will ba eligible
for award of S.R.F.

(i) Those candidates who have already joinad the Ph.D. course, will be eligible for awardgs!
fellowship, It their perkod of joining the said course does not exceed one year on the last date

of receipt of applications in A.S.R.B.
(ili}y For award of fellowship, a candidate will have to take admission in the Ph.D. programme In

the relevant subject in an Institution which offers Ph.D, programme with course work and -

research. Such institution should not be the same from where the candidate has obtained
his Master’s degree.

{iv} The inservice candidates will be allowed to take admission only in an institution other than’
the one in which they are working besides fulfilling the condition as in Note(iii) above

. ANNEXURE-
Vacancy Position for ARS Examination 1997

S.No, Name of discipline No. of vacancy
available
1. Agronomy 10
2. Plant Breeding 08
3. Genetics 02
4. Agricultural Entomology 02
5, Plant Pathotogy 02
6. Plant Physiology oz
7. Soil Science-Padology 02
8. Horticuiture 05
9. Bio-Technology(Plant Science) | 10
10, Seed Technology ™ 04
1. Geagraphy 03
12. Agricultural Statistics 10
13. Computer Application in Agriculturé”\\-——-q.._) 20
14. Soil & Water Conservatiuon Engineering 04
15, ) Animal Genetics & Breading 02
16. Bio-Chemistry (Animal Sciance) 0z
17. Food Science & Technology 04
Total g2
ANNEXURE-I

SPECIAL DRIVE FOR RECRUITMENT OF SCIENTISTS RELATING TO SC/ST & OBC CATE-
GORY FOR ARS EXAMINATION 1997,

S.No. Discipline §C ST 0BC Total No. of

. Vacanties
Genelics - 1. - 1 2
Agricuiturat Entomology 1 - - 1
Plant Pathology - - 2 - 2
Plant Physiology - 1- - 1
Soil Science-Soil Physics & 1 - 2 3

Soil & Water Conservalion

.. Economic Botany 1 1 1 3
Bio-Chemistry(Agriculture) 1 1 2 4
Forestry 1 1 - 2

- Seed Technology - 1 - o 1 v
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of ASricultural Reasearch Service, in computer wing in the respondent
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in.ths seld wings Written test, viva=voce aléxd wag completed fortk the
next batoh csandidates and the results are going to be published before
this month ending, This hon'ble Court ﬁrmted pix vecks time for

. £1ling céunﬁe‘r on 3.10,1997. On ¢ 1e‘tt-er nddrogaed tﬁe Regiotrar, the
 oage is listed before the ?e'puty Repistray tmilytﬂ.ma‘a md the counsel |
gppearing for the rospoadgﬁts -aye $aking further time for counter end
dodging the tetters If gll the vaoanclea wore filedup, ‘%ha gbove G« he
ite&lf wm bocomes in-fructuouc, - 43 such thero £3 urgency in the matters

- Progept=- For the reasona ptated above the .appi.i'cam hersin

prays thﬁt thia Hon'bie Tribunel may be pleascd to reserre one post
of Scientiat of Asricultursl 'Raasaarch{/'s.erﬁ% in Computer Ving in
$he rospondenta 6rgemsat1an pending dlapoesl of the mein O, 4 end
' pess such other opder or orders ss this HOn'ble Tritunal may dees fit
and proper in the circumstences of the cases ‘
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